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The Minister of FOOd and Agricul-
ture (Shrl C. Subramanlam): Sir, I 
think lowe an explanation. I am 
~orry the report is completely wrong. 
I never made any mention of the 
Official Languages Act. As a matter 
of fact, the language subject was 
mentioned by me in a public function 
and there I said, whatever decisions 
have got to be taken with regard to 
any of the problems it will have to be 
<lone with regard to 'the unity of the 
country and keeping that in mind; 
secondly, we will have to function in 
a democratic way; and, thirdly, there 
should be no question of violence 
being used for any purpose. I told 
them that even this controversial 
language question will be solved to 
the satisfaction of everybody. I also 
told them that a decision will be taken 
soon. But I never made any positive 
reference to the Official Language 
Act, what should be done and all 
those things. That is quite a diffe-
rent thing altogether. I was quite 
aware of the Parliament being in 
session. The Press wanted to see me 
later on. but I said that I would not 
say anything about anything because 
the Parliament was in session. There-
fore, I could not meet them at all. 
Whatever mention I made it was in 
a public function and in a general 
'9,'ay. I appealed to the students to 

go back to their schools and colleges 
and leave it to Parliament and the 
leaders to ,decide this question in the 
best way possible. I would assure 
the hon. Member that I would be 
the last person to break a convention 
laid d'own by Parliament. 

lZ.Z2 hra. 
PRESIDENT'S ASSENT TO BILLS 

Secretary: Sir, I lay on the Table 
following two Bills passed by tlhe 
Houses of Parliament during the 
ourrent Session and assented to by the 
President since a report was last made 
to the House on the 17th February, 
1965:- • 

(1) 'I1he Income-tax (Amend-
ment) Bill, 1965. 

(2) The Appropriation Bill, W65. 

12.Z3 hrs. 
GENERAL BUDGET-GENERAL 

DISCUSSION 

Shri M. R. Masani (Rajkot): Mr. 
Speaker, Sir, very few things in life 
are all good or all bad; most of them 
are a little mixed, and even this 
Budget partakes of that general pro-
'position. Let me therefore, in Iair-
ness to the Finance Minister and the 
Government, start by mentioning 
some of the good things in this Bud-
get. 

The outstanding one among these 
is the relief given to income-tax 
payers. Even with the relief given, 
the rates of iru:'ome-tax and direct 
taxation in this country are higher 
than those prevailing in the United 
States, Britain iand otller advanced! 
countries. All the same, let us rbe 
grateJ)ul tor small mercies. There 
are people in this country who will, 
no doubt, breathe a sigh \:}f relIef at 
the slight reduction in income-tax. 

It reminds me of the stOryl of the 
collective farmer in the Soviet Union 
and the rabbi. The collective farmer, 
like all members of his class under 
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Stalin, was having a very bad time 
with a little hut, no provision for his 
animals, his family was already to'o 
big and he was suffering from over-
crOWding. He went to the rabbi one 
Sunday and said: "What shall 1 do? 
I have got a small place and too many 
people already in it. Please gi'le me 
some advice." He promised to do 
whatever the rabbi advised him. The 
rabbi advised him to bring his goat 
and put it inside has house at night. 
The farmer was shocked, but he had 
made 'the promise. So, he got the 
goat inside his house. Things became 
worse than what they were when the 
goat was outside. He went to the 
rabbi and said that things had become 
terrible and that the position was 
even worse. He asked him what to do. 
The rabbi asked him to eet his horse 
also inside and tie it inside his little 
hut at night. That was aloo done. 
Next time it was the cow that wus to 
be ,brought into his little hut and the 
collective farmer was feeling worse 
and worse. Then the fourth week 
the rabbi asked him to take out the 
row, the fifth week to take out the 
horse and in the sixth week to take 
out the goat. Then he asked him: 
"How do you feel now?" The farmer 
replied: "Everything is all right. I 
am feeling wonderful and all my pro-
blems are solved!" The Indian tnx-
payer is like that. When a little re-
lief is given after a lot of imposit.on, 
he will undoubtedly feel grateful 
though he is not better off than what 
he was a few )'1Cars ago. 

One point about direct taxation T 
would like the hon. Minister to look 
at, where I think he has unwittingly 
erred is that in re-formulating the 
deductions to be made for Provident 
Fund and Insurance premia, he has 
unconsciously, I !11m sure, increased 
the burden on most of the tax-payers. 
I have got a table worked out and 
I propose to send it to him wi4't a 
letter so that he mJght get it exam-
ined. According to my advice, if a 
man does not pay the annuity depo-
sit, that is, he pays income tax alld 

his income is less than Rs. 15,000 a 
year, he pays more and gets less :e-
lief than he did receive last year. H, 
on the other hand, he has an income 
of Rs. 50,000 to Rs. 1,00,000 or more, 
he also pays more and gets leu 
relief. The number of people who get 
relief as a result of this change arc 
those who have an income of around 
Rs" 25',000. This .is a very. narrow 
range and both the poorest U1C"ome-
tax payer and the more com-
fortable are being mulcted by this 
change. I would not like to think 
that the hon. Minister, while making 
a technical simplification was consci-
ously trying to put his hands into 
the pockets of those people, parti-
eularly the poorest whose mcome is 
less than Rs. 15,000 a year. I would 
ex.pect him, therefore, to rectify thh; 
by an amendment to the Finance Bill, 
when it comes up. I hope he will do 
that because I am sure his intentio.l 
was not to mulct the people bLlt just 
to make a technical change. 

The second relief in the budget b 
in the excise duty which will benelit 
some consumers. The third very wel-
come provision is that employers who 
spend monE!'yl on family planning for 
their families of their employeel 
should be given some measure of re-
lief. The fourth is the simplification 
'of the income-tax and super-tax Day-
ments by making one table for both 
and a simple calculating methOd. And 
the last good point out of these pro-
posals is the welcome given to (orelgn 
equity capital by the Finance Minister 
in more than one part 'of his speech. 
These are five good elements of the-
budget which we all welcome. But 
when that is said in favour of ~he 

budget, all is said. 

I would like the House to judge 
this budget by three tests in the 
broad national interest. Wha~ is 'he 
effect ot the budget on stability of 
currency and prices? What is its 
effect on the foreign exchange crisiS! 
And what will be its effect on econo-
mic growth? I am sure every MCII'l-
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ber in this HOU8e will agree that these 
three tests are the relevant ones. 

Now let us take the first test. Is 
the :b~dget inflationary or is it not? 
There has been a rise in prices, as 
reflected in the wholesale price index, 
over the last two years of 23 per -::ent 
and that increase is proceeding. The 
Finance Minister has ventured to 
hope in his speech that now prices 
will fall. I wish I could agree with 
him-we all would-but it is wishiui 
thinking. I venture to make a state-
ment here--I made it during the past 
two years and I was proved right-
that prices will not fall and that this 
budget is an inflationary budget. 

There are five concrete reasons why 
it is inflationary. First, the quan-
tum of public spending remains un-
affected. The Finance Minister claims 
that he hal made a cut of Rs. 6' 4 
crores. Rs. 6' 4 crores on a total re-
venue of Rs. 2,353 crores last year 
comes to under .03 per cent. Even 
that is not true. By the very clear 
device of raising customs duties 10 or 
15 days before the introduction of the 
budget, the Finance Minister raised, 
what !he calls, the existing level of 
taxation and he then pretends to make 
a cut of Rs. 6'4 crores for the edifi-
cation of the tax-payer. Since he 
'Would have got more than Rs. 6 c:o-
res in the few weeks of this year 
during which the new customs duties 
were levied, let us say that by and 
large the burden on the Indian tax· 
payer through direct and indirect 
taxation remains exactly the same. 
Or, let us accept his line of argument. 
All right, you have given relief 01 
.03 per cent. Therefore, the rakes 
progress is continuing. As the come-
dian Harold Lloyd once said, "You 
cannot live on a Rolls Royce rate of 
expenditure on a Ford rate of 
income". That is what this Govern-
ment is asking the Indian people to 
do. Without adequate resources, it is 
insisting that the public revenues and 
the public expehditure be of an order 
which is out of our if we would live 
in a thrifty and honest manner. 

The increase in civil expenditure 
during the last year is Re;. 85 c~ores 
and the Finance Minister has adr~lltted 
on page 13 of his speech that If we 
take into account PL 480 transfers, 
that is created money, civil expendi-
ture g~es up even higher. N ow, why 
has civil expenditure been allowed to 
rise? What has happened to the P'In-
ance Minister's promise, made in thi~ 
House that he was going to bring 
about a cut of Rs. 70 crores in all 
non-development expenditure? 
Against that promise we have-:a 
further deterioration in the expendi-
ture on non-development purposes. 

Then, again, there is an increase in 
Plan expenditure of Rs. 241 crores over 
last year and at this stage, maYl I :lay 
that when the Finance Minister on 
p. 14 of Part A 'of his speech lumps 
together the returns from Railways, 
Posts ancl Telegraphs and State enter-
prises, he is heing unfair to this 
House. I strongly object to the losses 
of State enterprises being sought to 
be covered up by lumping them with 
the Railways and the Posts and Tele-
graphs operations. If you separate 
these the results are tragic. The lat-
est offiCial figures published in Hindu-
stan Times on the 2nd of March show 
that of 70 State commercial undertak-
ings, only 13 made a profit at all, the 
vast majority were making losses on 
our behalf. It is estimated officially 
that the net return by the end of the 
Third Plan would be 1'05 per cent 
'of the national capital so invested. 
But if the Railways are excluded, 
the average return On State under-
takings sinks to 0'22 per cent. You 
will remember that four Or five years 
ago, my hon. friend's predecessor 
ventured to hope that the returns on 
State enterprises would rise from 0'3 
to 0'5 per cent. They have now fal-
len further to 0:22 per cent! This is 
the record Of our nationalised unde~­
takings. That is why this _ expendi-
ture is inflationary, i>eing UlU'emu-
nerative and ~productive. 

The second reason why this budget 
is iNiation9ll"y is the additional 10 
per cent Customs duty. I Would re-



50 55 General Budget- MARCH 22, 1965 General Discussion 
[Shri M. R. Masani] 

quest the Finance Minister when he 
replies to thi! debate, to tell us what 
is the revenue he expects from the 
10 per cent regulatory Customs duty 
that he has imposed because nowhere 
in the official papers can we find an 
answer to that \question. We shall 
appre'Ciate it. But the point I am mak-
ing is that 10 per cent Customs duty 
will lead to a further rise in prices. 
These are intermediate goods which 
our industries use and naturally the 
end-product will go up in price as a 
result thereof. 

And there is profiteering. There 
are many profiteers- in this country, 
but there is one profiteer who beats 
all the others in the magnitude of its 
operation and that is the State Trad-
ing Corporation. Let me give the 
House two recent examples of the 
rapacity 'of the State Tradin,g Corpo-
ration. Towards the end of last year, 
the Customs duty on caustic soda was 
raised. It was raised by Rs. 29 per ton. 
But immediately the S.T.C annowlcM 
an increase in the selling price by 
Rs. 50 a ton with effect from 19th 
December, 1964. If this is not pr'o-
fiteering, I would like to hear the 
Finance MiniSter the description of 
this Operation. 

I will give another example. Re .. 
cently the Ministry o! Commerce made 
arrangements to import 50,000 tons of 
tallow from the United States for use 
by the soap industry. The Commerce 
Ministry s ipulated that the industry 
would have to pay 33! per cent of 
the c.i.f. value to the S.T.C., although 
all arrangements for finance, import, 
clearance and distribution were to be 
carried out solely by the Indian Soaps 
and Toileteries Makers Association-a 
hundred per cent parasitism of the 
worst kind. No function was perform-
ed by the State Trading Corporation 
but a cut of Rs. 2 crores on the import 
was made by! the State Trading Cor-
poration, no doubt, to show the coun-
trY the benefits of socialism. This is 
sheer parasHi9ll1of the worst kind 
which even the worst business adven-
turer would be ashamed of. 

Then, there is another reason wh1 
the budget is infiationary and that it 
the savage excise duty On interme-
diate goods such as copper and steel. 
Take steel first. The larger oart of 
steel, 80 .per cent of steel production 
that is so taxed goes to Government 
departments and organised industry' 
who dan nat he acc~ of blaCk-
marketing. Only 20 per cent goes to 
small shopk~pers or traders where, 
no doubt, excessive profits might be 
made. But for the sake of tapping 
20 per cent, the Finance Minister 
claims ''1 shall mop Uip excessive pro-
fits." 'He may do it to the extent of 
20 per cent--I concede----but 80 per 
cent of honest consumers of steel and 
copper who are Government depart-
ments and organised industries are 
going to pay a higher price and they 
will add it to the end-product be-
cause they are not making excessive 
profits. Therefore, the genera! effect 
of the excise duties will be to push 
up prices still further. 

Fourthly, the budget is infiationary 
because tlie Finance Minister admits 
it. Onp. 7 of his speech, he says: 

"Part of long term borrowing 
represents deficit finance." 

That is the only place in his speech 
where he admits that he is going to 
resort to deficit finance. 

Lastly, it may be urged that we 
shall check the inflationary effects of 
the budget by price controls. I have 
menti'oned so often in this House the 
analogy given by Graham Hutton 
that if the lady tries to go to a plas-
tic surgeon to remove her double chin, 
the darned thing comes out at the 
back of her neck. But we have here 
a greater authority on this proposition. 
Only on the 5th March 1965, no less 
a perSOn than the Chairman of the 
I.C.I.C.I. Mr. G. L. Mehta, expressed 
the same thought when he stated: 

"Price controls have not pre-
vented infiation but only helped 
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to divert inflationary pressures 
in bther directions." 

Sir, for all these reasons, this is 
an inflationary budget and in the 
next twelve months prices will rise, 
not because it will be an accident bat 
because the Finance Minister for 
demagogic purposes, has resorted to 
a budget that will raise prices. 

Now, the second test is: Will this 
budget solve our foreign exchange 
crisis? The Finance Minister thinks 
that it will. I venture to say that 
the foreign exchange crisis will C'On-
tinue and aggravate as a result of 
~is ibudlget. Today' tihe scarcity of 
foreign exchange provides this Gov-
ernment with an alibi for so many 
defaults 'On its part. If anything goes 
wrong, it says, "Sorry, we have not 
got the foreign exchange." Let me 
say that this shortage is synthetic. 
The sh'ortage of foreign exchange is 
artificially created ,by the policies of 
this Government over the last decade. 
It is a consequence of debauching 
the value of rupee deliberatedly 
through inflationary polices. The 
~xchange value of the rupee in terms 
of the Pound or Dollar only means 
the price of the rupee in terms of 
those currencies. 

Now, what happens if the price of 
a commodity is controlled much below . 
the genuine market price? We know 
what happens. It disappears from the 
market and goes into the black mar-
ket. We find that in the case of food-
grains. If you do n'ot pay the farmer 
a fair price, he hoards the grain and 
puts it in the black market. Recent-
ly, we had this phenomenon in the 
State of Maharashtra in the case of 
jowar. The same thing happens to 
the Dollur and the POund, the German 
Mark, the French Franc and the Swiss 
Franc in our country. Government 
insists on undervaluing the Pound or 
the Dollar and rationing its :.lse. It 
is exactl'YI what is done in t.be case 
of food grains-monopoly procurement 
and rationing. It makes itself a mono-
polist in the import of Dollars and 
Pounds, or the availability 'Of Dollars 
2503 (Ai) LSD-4 

and Pounds, and it rations it to ~ 
people. What happens? It goes i* 
the black market. 

Let me give the real price of our 
rupee from the weekly News WeB 
which publishes a column every week 
on foreign exchange throughout the 
world in the free market. The ~rice 
;)f the rupee in the free markets of 
the world has this story to tell. It 
is a very sad story. On the 17th 
June, 1963, as against the official price 
of Rs. 4'75 to the Dollar, the rupee 
was worth, in fact, Rs. 5'70 to the 
Dollar. On the 6th Jan.uarY, 1964, tJ:a.e 
rupee depreciated further and fell to 
Rs. 6'65 to the Dollar. On 9th Nov-
ember, 1964, the rupee had g'one fut"-
ther down to Rs. 6'90 to the Dollar 
and on 1st February, 1965, On the eve 
of this bwi&et, you could. only get • 
Dollar in the free market for Rs. 7'20. 
That was bad enough. 

Sir, let us see what this budget has 
done, this so called anti-inflationary' 
budget, "",hich is going to solve the 
foreign exchange cri.'1is. The day be-
fore the hudget was introduced, you 
could get a £ sterling in the free 
market for Rs. 24. The day after the 
budget, you had to pay Rs. 27 to Rs. 
~8 to get a £ sterling. In other words, 
those who operate in international 
exchange recognised· that this was a 
bad budget, whioh was going to dep-
reciate the rupee further. And the 
price today is Rs. 27 to Rs. 28 for the 
£ sterling. Our Finance Minister pre-
tends that he does not understand 
what the free market is. He 'las 
given an answer in this House by say-
mg, "There is only one value of the 
rupee and that is what we say." He 
is kidding himself. I do not know 
who else is kidding. Every shop-
keeper in Delhi and BombaY', every 
b'ooking clerk in a hotel, knows that 
the rupee is not worth what it pre-
tends to be. Today, the rupee is 
worth exactly half of what you pre-
lend its value is. And because it 15 
half, your foreign exchange crisis is 
there. There will be no shortage of 
foreign exchange if you try to do your 
internati'onal trade on honest teI"!'llS. 
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Having used uP all the reserves ns 
a result of this policy of bankruptcy 
we now go cap in hand to the United 
States Government, 'to the World 
Bank, to AID, to IDA, and to the Aid 
India Club and to all those institu-
tions. and we ~sk for more and more 
like Oliver Twist. 

The ~adfact is that today foreign 
aid also is going in to the blackmar-
ket. Foreign aid, instead of helping 
our country, is being used to pay for 
our adverse balance of payments. 
Foreign aid today is leaking into the 
blackmarket, and unintentionally pro-
viding finance for the smuggling of 
gold into India, because you are arti-
ficially trying. through the silly Gold 
Control Act, to control the price o! 
a comm'odity whidl cannot be con-
trolled. 

Shri A. P. Jain (Tumkur): Who 
did itT 

Shri M. R. Masanlt Parliament 
did it. and Parliament was wrong, 
under the inspira~on of our Finance 
Minister. 

I want to warn the House that even 
this foreign aid is going to dry UD. 
Let me say this harsh thing here in 
case we kid ourselves. Foreign aid 
is going to dry! up in the next tW'o or 
three years. It is going to dry up 
for two good reasons. I shall mention 
both reasons. The first is that the 
Soviet Union is entering the market 
for credits. Let me read from the 
Sunday Herald Tribune of January 
10 this year. It says: 

"For what is becoming quite ap-
parent .... " 

-I wish it was apparent because the 
Herald Tribune gives us a compliment 
for OUr intelligence. It says: 

"For what is becoming quite 
apparent to Asian and African 
economists is that there greatest 
rivals for Western aid are the 
Communist countries. If, in the 

interests of an East-West detente, 
the Third World .. , .. " 

-thllt is, us-

" .... loses its favoured position 
as a Western-aid-recipient, the 
hoped-for growth would be even 
slower than it is today. 

That is one reason, because we are 
getting a new rival entering the 
world's credit market. 

The second reason is the way in 
which we have wasted a large part 
of that aid. Let me quote from an 
editorial in the Daily Telegraph ot 
20.h February! this year. It says: 

"Yet the greater part of foreign 
aid is channelled into heavy indus-
tries and into luxurious but ec'o-
nomic showpieces. These installa-
tions, so far from adding to the 
national wealth, SiTe themselves 
absorbing for their maintenance 
more than half the foreign aid 
India receives." 

Then it goes on to say: 

"It makes n'o sense for Western 
friends to give military aid and 
watch India founder economically. 
But neither is it sensible to go on 
indefinitely filling a leaking buc-
ket.". 

That is the second reasOn that those 
who have been giving us their trea-
sure realise that they cannot go on 
pouring water into a leaking bucket, 
as the Daily Telegraph has n'Ot inac-
curately described our economy. 

I am very glad that a leading mem-
ber of the Congress Party>, Shrimati 
Vijayalakshmi Pandit. after visiting 
these countries came back, and ac-
cording to press reports, sounded a 
warning to us not to go on relying 
so much 'On foreign aid but to try 
and put our house in order and depend 
more on our own efforts. I think me 
has perionned a national service in 
drlllWing attention to it, though she 
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put it very gently and not in the 
brutal way in which I am putting it 
before the House, that we had uetter 
look to what is coming. 

And when that happens when for-
eign aid starts drying up: there will 
be only two alternatives left to this 
coun!ry. It can shamelessly go bank-
rupt. or it can put its house in order. 
If it is going to put its h'ouse in order 
there. are two waylS of doing it again: 
~ne IS to stop these inflationary poli-
CJes and to scrap the Fourth Plan as 
it is at present devised .... 

Shri A. P. Jain: Scrap the Plan? 

Shri M. R. Masani: .... and create a 
stable measure of value in this coun-
try, an honest rupee. If you do n'ot 
do it, I shall tell you what you will 
have to do, and what you won't lIke, 
and what my hOn. friend Shri A. P. 
Jain and other friends won't like to 
see the Finance Minister of their 
party doing in the next two years .... 

Shrl Ranra (Chittoor): He may be 
in Kerahl then. 

Shri M. R. Masanl: .... and that is 
to devalue the rupee. It is very pain-
ful expedient to cut down officially 
the value of our currency. If you do 
not listen to our warning today and 

• stop this inflationary and reckless way 
in whiCh y~u are doing things, you 
yourself WIll have to com.e to the 
country and to this House and saY': 
'Let us face facts. Our rupee is 
worth only half of what it is today; 
let us now pretend that it is three 
fourth of what it was before'. That 
is what is called devaluation. 1 am 
not advocating that remedy. It is a 
very painful remedy. It will !hurt 
the rich and the poor, the honest an~ 
the dishonest alike, and I would like 
to avoid it. But as things are deve-
loping today, with this budget and the 
prop'osed Plan, I can say that devalu-
ation is round the corner, and even 
my hon. friend will one day have the 
courage and the honesty< to come tor-
ward and admit it. 

Now, the third test is: Is this 
budget a growth-budget or an antI-
growth-budget? I say that it Is an 
anti-growth, budget. It is anti-growth 
for the basic reason that it has failed 
to give any substantial relief to the 
corporate sector that produces most 
of the wealth of this country. Con· 
sider the position that throughoUt 
1964, the response to all new capital 
issues was exceedingly poor and the 
bulk of issues was taken up by under-
writers and the prices of most new 
shares are today quoted below par. 
Anyone who knows anything abnut 
Indian finance know this. Let me 
give details, because I think that most 
of the Members of this House are noil 
so familiar with Indian finance. Dur-
ing 1960, only 53 per cent of the num-
ber of new issues through Prospectus 
were underwritten by financial msti-
tuti'ons. About half of them were 
carried in the market byI the small 
Or the big investor. The proportion 
of issues underwritten rose in 1961 to 
62 per cent, and in 1962 to 71 per cent, 
and in 1963 to 77 per cent, and for 
the periOd January-June 1964 the last 
period for which the' flgures are 
available, the new issues had to be 
under-written to the extent of 90'3 
per cent and the investor only took 
up 10 per cent. 

The IClel which is one of the lead-
ing in.~titutions which has to do the 
underwriting, in nine years up to 
1963, according to ~ls latest official 
report, underwrote 48 per cent of new 
issues, . but in 1964, it had to unde~­
write 92 per cent of the capital under-
written during the last year. No 
wonder the chairman of the ICICI was 
da.-iven to say that underwriters have 
now become undertakers. It is a good 
joke, but it is a tragic one lor this 
c'ountry and for this House. Even 
with this situation, the Fi~ance Min· 
ister now comes forward and deals 
a body-blow to those who produce 
wealth in this country, because that 
is what this budget is. 

We find that once in every other 
day, a pathetic attempt is being made 
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by the officials o! the Finance Minis-
try to try to explain this away by 
saying 'Please d'o not think that we 
are hurting you. See the beaut}" of 
the 'budget here, and see the beauty 
of the budget there'. Let me tell 
those people that it is cutting no ice 
at a'l,because the facts are that this 
budget is a bad budget in so far as 
a~· corporate enterprise is concerned. 
E.,ery single evil of the last budget 
which we from these Benches attack-
ed last year is still there in this bud-
get, such as the surtax, the dividend 
tax,' the capital gains tax on bonus 
shares and so on, and now there has 
been added a reducti'on m the deve-
lopment rebate over a large range of 
commodities while it has been inereu-
ed on others. Therefore, the total 
taxation on those who :produce remains 
excessive. 

The Finance Minister has very gra-
ciously prescribed a ceiling of 70 per 
Ocnt ,on dOrporate taxation. But if 
you examine it, you find that certain 
categories of companies are excluded 
from this ceiling, and when you ex-
amine it further you find that only 
those who are not pa"j1ing more than 
70 per cent have been exempted fwm 
p<lying more than 70 per cent. I 
would like the Finance Minister to 
teli the House in his reply how many 
corporations to his knowledge are 
t:oing to benefit by this ceiling, 
whether it is five or six or three or 
ten or else how many. I do not be-
lkve that it can exceed a d'ozen in the 
whole country. And if he gives us 
the number, then we would be ,~n­
tined to ask him-and that is his 
dilemma-uAre you trying to favour 
these companies or are you trying to 
fool the country b"j1 saying 'I am very 
generously giving a ceiling.''' This 
provision 'of a ceiling as it is at ;;>re-
sent designed is either a joke Or a 
fraud. There is no other way to des-
oibe it. A reasonable cciling would 
bl~ 50 per cent on corporate profits. 
'I'hat is the ceiling in most advanced 
countries of the world where corpora-
tions can bear taxation !better than we 
elm. 

Therefore, with. high rates of inter-
est on one side-dearer money,. and 
now proftt on the other, you are turn-
ing entrepreneurs into rentiers. Ins-
tead of encouraging risk, you are 
teaching people to play safe, If I can 
get 7 or 8 or 9 per cent interest why 
shOUld I rest my capital in a ven-
ture. You are discouraging risk 
capital. You are encouraging loan 
capital. You are turning entrepre-
neurs whom the country needs into 
coupon clippers and re;ttiers, who 
are not as useful. 

There is one exception, one possible 
exception, to this indictment I am 
making. That is the tax credit scheme 
about which reference is made in his 
speech. though not in the Finance 
Bill. I am prepared to concede to the 
hon. Finance 'Minister that here he 
may have something big up his sleeve. 
I do not know his mind, but I am pre-
pared to concede that he is taking in 
his hands an instrwnent which can 
do a lot 'of good. But there are .!er-
tain things that need to be put right. 
First of all, Wh'YI should tax credit be 
given only to those who need relief 
to repay loans to financial institutions? 
Is 'borrowing a virtue? Is it a crime 
that a company has 'l1.ot 'borrowed 
from a bank or other institufion. So 
long as it increases production, wh:r 
should borrowing be made a virtue 
for which relief has to be given? 
Therefore, if these tax credit schemes 
are to be ~ any value at all let the 
limitation that it can only be used fot' 
repaying loans to these institutions 
be removed. 

8hrl A. P. Jain: It is also there. 

Shri M. R. Masani: No. I am sorry. 
I would request Shri Jain to look at 
the Finance Bill as at present draft-
ed. You can only get relief of that 
kind provided you want to repay 
loans borrowed from institutions. 

Shri A. P. Jain: Look at the speech. 

Shri M. R. Masani: I would like 
to go by the Bill. I do not wish to 
go by what he has said in his speech, 
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because 1 find contradictions between 
the Finance Minister's professions and 
his practice. 

Now. the picture could be changed 
if. as I said, this limitation on 'repay-
ing loans' was removed and if the tax 
credits were given in a fair and non-
discriminatory manner. There is ec"O_ 
nomic virtue in this, but there is lIso 
political danger. 

Let me tell the Lok Sabha that this 
scheme, while it may be a good one 
economically, is a bad one politically. 
Mr. Speaker, I invite your attention 
to the fact that this Lok Sabha alone 
has the right to levy taxation. In the 
present Finance Bill, the executive 
of the day is seeking to take power 
to levy taxation and to give relief, 
without consulting this House, by ad-
ministrative decree; and it seeks to 
keep within its hands the power to 
levy taxation on one, two or three 
industries, parts of industries, parts 
of one industry or parts of one 
enterprise. This is a most dangerous 
innovation my hon. friend is trying 
to introduce. The hon. Finance Min-
ister is a good democrat and a good 
parliamentarian. 1 have always reco-
gnised that he is against totalitarian 
dictatorship and stands for parliamen-
tary democracy. I would appeal to 
him not to set a precedent that may 
'be misused when he is not there and 
somebody else may be there. After 
all, these precedents last beyond the 
lives Of all of us. 

Therefore, I would make a plea to 
bilIl in all sincerity. He has got two 
months between now and the Finance 
Bill coming before us in the first week 
~ May. There is ample timetoframe 
your schemes. Please frame your sch-
emes and bring them before this HOWIe 
in the first of May either as new 
clauses to the Finance Bill or as new 
schedules to be attached to that Bill. 
But let this HoWIe have an opportu-
nity to consider your schemes. If 
they are good, we shall praise you 
:for them. In any case, I feel that one 
of the prerogatives of the Lbk Sabha 
is in dIln!er of being invaded in this 

manner. I would request you, Sir, t.o 
conaider tbJa matter closely and give 
your rulln, later when this maY' be 
brought up in the form of a point of 
order at the time the Finance Bill is 
taken up for Consideration. 

Shri K. D. MaliLvlya (Basti): The 
only wise words you have used. 

Shri M. R. Masani: I corne to the 
last part of my speech. If the budget 
has been described in the pren as 
'misconceived', 'weak' and 'unimagina-
tive at best', the question will be ask-
ed, has not this Government got the 
intelligence to see that this is bad for 
the oountry? The Finance Minister 
certainly has intelligence, understand-
ing and knowledge. Then why has he 
brought forward this budget? What 
comes in the way of his bringing for-
ward the kind of budget the country 
needs? 

There are two answers. The firs I 
is contained in the first paragraph of 
the Finance Minister's own speech. He 
has said on page 1: 

"It is now left to us, to my 
leader, the Prime Minister to his 
colleagues in the Cabinet, as in-
deed to h'an. Members and to 
everyone else in the country, to 
carry forward the legacy of Jaw&-
harlal Nehru according to our 
lights. And 1 can only hope that 
the Budget I am about to present 
will help to fulfil this obligation 
in some small measures". 

Let me say this quite frankly that 
this is a lepcy left to those genUe-
men who sit on the other side; we 
have no part; in it, we do not "Ram 
to ha.ve any part in it. That lepcy 
is a disastrous legacy. 

Some laon. Members: No, no. 

Shrl M. R. Masanl: I have a right 
to have my say. As my colleague, 
Shri Dandekar, described it last year, 
it is a horrible legacy. 

Shli Sham LalSarat (Jammu and 
Kashmir): In whlJ,t respect? 
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Sbri M. R. Masani: r have already 
show n in what respect, and I shall 
prove it further. 

This legacy is what has brought the 
country to the present pass. The Fin-
ance Minister has every right to hug 
that legacy to his bosom. We on this 
liJde, the party which I represent, 
came into existence precisely because 
in 1959 we saw where this country 
was being taken to drift, chaos and 
bankruptl~y. Therefore, we want no 
part of that legacy, and we are ~ure 
that the Indian people will discard 
that legacy as fast as they can. 

The answer, therefore, is that the 
ghost of the past is haunting the Fin-
ance Minister. He and his colleagues 
are not free people; they are prisoners 
of their past and they are unable, in 
spite of their intelligence, to free 
themselves from that legacy. 

The second cause or inhibition is 
the Plan, which is referred to by the 
Finance Minister in p. 21 of Part B of 
his speech. The Fourth Plan is the 
Rigger in the woodpile. It seems that 
the National Planning Commission, on 
whose advice the Plan bas been devi-
sed have learnt nothing and forgot-
ten' nothing, like the old Bourbons. 
This Plan will bring about organised 
chaos in this country. 

Who are these planners? Let me 
aay quite frankly that they are a 
group cYf bookish intellectuals, com-
pletely divorced from economic reali-
ties, none of whom has any experi-
enCe in even producing a thousand 
rupees of goods and services in this 
country. Let me say, again quite 
frankly, that many of them are in-
capable of producing anything except 
words. They say they are socialists. 
Let me say that they are nowhere 
near what has quite rightly been des-
cribed as Twentieth Century Social-
ism in West Germany Or Britain. 
Several of them are veteran com-
munist fellow travellers with a guilty 
record of fellow travelling. Among 
them are Prof. Mahalanobis and Dr. V. 
U. R. V. Rao. If anyone wants proof 

of their conlmunist fellow-travelling, 
their blind admiration for the Chinese 
communist regime, I would refer them 
to the History of the Communist 
Party publh,hed in 1954, which I had 
occasion to write (pp. 186-190). 

Shri Kbadilkar (Khed): Your 
assessment. 

Sbri M. R. Masani: There you will 
find a factual catalogue of their pro-
communist activities. I regret that 
my good friend, Shri Asoka Mehta, 
who till the other day I regarded as a 
democratic socialist, is also going that 
way. He is Vice-chairman of the 
Planning Commission and he is 
slipping into the same groove as the 
others. 

Last year I had occasion to quote 
his statement in this House on 17th 
April. This was a statement he made 
in Calcutta and I quoted him from the 
newspaper report. He was reported 
to have said: 

"The present generation, which 
was a bridge between the stag-
nant present and a bright future, 
would get 'trampled upon in the 
process'. But that could not be 
helped". 

Shri Asoka Mehta had then accepted 
Marxist determinism to decide that 
history had given him the privilege to 
bring into existence Plans which 
would trample on the present genera-
tion. . ~. i:!f 

Now this year, he has excelled him-
self. On 13th March, a few days back, 
he went all the way to Ludhiana, to 
attend a meeting of a notorious com-
munist front the Indo-Soviet Cultural 
Society, at which the Soviet Charge 
de' Affaires aptly presented a bust of 
Lenin to those who were present! At 
that time, Shri Asoka Mehta made 
a speech to the communist fellow 
travellers gathered in Ludhiana. I am 
quoting from the press report: 

"He stressed the need for clos-
er co-operation in economic plan-
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ning between India and the Soviet 
Union .... India, he said, had now 
reached a stage in its economy 
where it was essential to have 
collaboration in the planning 
process with the Soviet Union". 

13 hrs. 

To make it quite clear he was not 
advocating economic co-operation bet-
ween them, that was preaching plan-
ning co-operation, he goes on to say: 

"It was not enough to continue 
economic co-operation between the 
two countries. It must be seen to 
what. extent our plans were 
drawn with Soviet co-operation." 

I want to know whether even the 
gentlemen sitting opposite are pre-
pared to see this country become a 
Soviet economic sntellite. It is a most 
outrageous suggestion for anyone who 
holds office in this country to make. 

There is an organisation called the 
COMECON, an economic combination 
of communist countries. There, they 
have endorsed a charter on the "Fun-
damental Principles of the Interna-
tional Socialist Division of Labour", 
which suggests that planning shOUld 
be by co-operation between the com-
munist countries. It may interest the 
House and Shri Asoka Mehta to know 
that there were two communist coun-
tries which refused to enter into plan-
ning co-operation with the Soviet 
Union. One was, of course, communist 
China, but the other waS little Ruma-
nia. Little Rumania said: "We do 
not want plannIng co-operation with 
you. You will swallow us up. You 
make your plans, we will make ours. 
We do not want to meet you on that 
plane." My good friend is evidently 
now prepared to fall to levels which 
the Communist Government of Ruma-
nia is not prepared to accept in ita 
national interest! 

It ~as been said that there is no 
from the Patriot-the Patriot of 14th 
March. I concede that the Patriot is 

not the most veracious of newspapers 
in this Capital. We all know that. 
Dr. Samuel Johnson said that patriot-
ism was the last refuge of the scoun-
drel. It is th~ only paper which has 
published it. Nobody else thought 
this gem of wisdom worth relating. 
For eight days this remark has gone 
uncontradicted by the Vice-Chairman 
of the Planning Commission. I shall 
be very glad if, even now, he will 
comc forward to repudiate this remark 
put in his mouth. 

Shrimatl Yashoda Reddy (Kur-
nooI): He did not make the remark. 

Shri M. R. Masani: I am now draw-
ing attention very formally to the fact 
that these words have been put in his 
mouth. It is for him to repudiate it, 
or let every man in this country real-
ise what he has said and its implica-
tions. 

Anyway, what I am saying is this. 
These gentlemen of the Planning 
Commission haVe been responsible for 
policies that have been ademonstra-
ble failure. They are out of touch 
with realities. They do not under-
stand the processes of production. U 
we are going to function along the 
path of planning, let us at least throw 
this intellectual junk out of the 
Planning Commission, and put there 
people who know what they are talk-
ing about. We cannot solve today's 
problems with the remedies of day 
before yesterday. 

It has 'been said that there is no 
alternative to heavy taxation. I wish 
I had the time to go into details to 
show that there is an alternative. I 
will very ibriefty indicate it. I say that 
you could have cut down the rates of 
direct and indirect taxation by 50 per 
cent, and got away with it. How? 
First Of all, a cut of 50 per cent doee 
not mean a loss of revenue of 50 per 
c('nt. Hon. Members understand that. 
There is the law of increasing re-
turns. It was seen in America when 
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the Kennedy tax cuts were made. The 
estimate that I have got is that if you 
had made a 50 per cent cut in direct 
and indirect taxes, your taxation re-
venue would have dropped by 30 per 
cent only. That means that you would 
have lost revenue to the extent of 
Rs. 550 crores; your tax revenues 
would have dropped from Ra. 1,830 to 
Rs. 1,280 crores. Can this be done? I 
say it can and should be done. How 
can it be done? It can be done by 
cutting down civil expenditure. I am 
leaving Def.ence out. It can be done 
if you reduce your revenue exp~­
tur by 20 per cent and your capital 
outlay by only 10 per cent. This 
means ,pruning, postponing certain 
wasteful projects in our plans and 
cutting down unproductive civil ex-
penditure. 

Let me give the example of Mr. 
Khrushchev. In 1958 Mr. Khrush-
chev found that his Sixth Plan was 
not achieving its targets. He had the 
courage to say: ''Let us make this a 
Seven :Vear Plan. No more invest-
ment for two more years. Let us 
utilise the investment that we have 
made before We make any more in-
vestment." He made the Five :Vear 
Plan into a Seven Year Plan. I advise 
the Government to tum their third 
five year plan into a seven year plan. 
If you do that, you can cut your rates 
of taxation by half rightaway. You 
would have a saving in expenditure of 
Rs. 640 crores, against a loss of reve-
nue of Rs. 550 crores. So, instead of 
a Rs. 10 crores .surplus budget, you 
could have a Rs. 90 crores surplus 
budget. But that is not being done 
because, as I said, of the compulsions 
of the past. 

These prisoners of the· past, since 
they will not move, have to be libera-
ted. 

The Deputy Minister in the MiDIs-
try 01 Bdemal Afraln (Shrl Dlaesh 
SlDIb): No one can forget the put. 

SIIJi M. R. MasaDi: We cannot libe-
rate them, you Sir, cannot liberate 
them, but the people of India can 
liberate them by liberating them from 
office. They can do so within two. 
years. 

Shrl Sham Lal Saral . (Jammu and 
K~shmir): Pious wish. 

Shrl M. B. MasaDl: We on these 
benches, therefore, will dedicate our-
selves to the task of helping the peo-
ple of India to achieve that laudable 
objective. 

Sbrimati Benu Chakravartiy (Bar-
rackpore): The hon. Member who has 
just spoken before me has worked 
himself up into white fury against 
what I would call any fundamental 
plan of development in our country. 
He has actually indicated what would 
be done if the Forum of Free Enter-
prise had the fun ability to rule the 
roost and loot the people and amass 
profits. His speech, and those at the 
Freet, their resolutions etc., which 
have been adorning our papers for the 
last few days, have become cotennin~ 
ous, and they have repeated the 
samething within the precincts of 
this House. 

1&.0'7 hI'II. 

[MR. DilPuTY-Si'.EAKER in the Chair] 

Why is it that the white frenzy 0( 
fury that We have just heard from 
him has come against Shri T. T. Krish. 
namacbari's budget? While it is true 
that the ordinary people are grateful 
for the little mercy of not having 
some additional taxation put, which 
they are used to at this time of the 
Budget put on their backs an extra 
excise duty on cloth, on kerosene or 
some other items of everyday use-
what has actually happened? 11 we 
try to analyse the Budget and I znake. 
this charge against Shri T. T. Krish-
namachari, he has wielded the Bud, 
get in a way to make the State It 
broker, acting. as a collector Of money. 
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for making over substantial amounts 
and giving substantial concessions to 
the private sector, which, otherwise, 
the public would not have agreed to. 
And this white fury of Mr. Masani is 
because the FICCI and its spokesmen 
feel that this is a weak Government, 
they should pressurise it more and get 
more concessions. That is why all 
these resolutions, that is why all 
these deputations have 'been coming 
and pressurising the Prime Minister 
and the Finance Minister, and using 
all the forums of public opinion to 
create a climate in the country in 
order to get further and further con-
cessions. 

The real impact of this Budget will 
obviously unfold itself slowly. To 
soften the impact of what he has done, 
the Finance Minister bas held out 
some relief to the middle and poorer 
sectionl. But the full impact of the 
vari(JUs taxes is clear when we 
analYse the income-tax rates and the 
particular section which has drawn 
the greatest benefit. The structure of 
personal taxation had been following 
a stable pattern till 1962-63. In 1983-
64, under the impact of, the Chinese 
aggression, there was a surcharge at 

"steeply progressive rates, and if we 
haVe to logically compare the present 
reliefs, we would have to go back to 
1962-63. However, even taking 1963-
64, we flnd that the sector which earns 
an income below RB. 5,000, i.e., the 
lowest income group, in 1964-65 had 
an aetual incidence of six per cent 
taxati(Jn on income, while in 1965-66 
this has been brought down to only 
five per cent, that il the relief is only 
one per cent. But if we take the peo-
ple who are eaming Rs. 70,000 and 
above, the most affluent in the land, 
in 1984·65 they were having an inet-
dence of taxation of 70 per cent. That 
haw been brought down In 1965-88 to 
60 per cent. 'niat means a reHef at 
ten per cent. That is, those who have 
the best ability to withstand all the 
price rises and all the other difHcul-
ties of the economic situation those 
who have made the maximum' proflt 
and earned the biggest income, have 

been give.l a tax reliet of ten per cent, 
while thOSe who are in the lowest 
category get only a relied: Of one per 
cent.· I am not going into absolute 
figures because I do not have the time. 
The question is this. If the policy of 
Government is to build an egalitarian 
society, lightening the crushing bur-
dens of those who can ill afford to· 
face the rising prices and the fllling 
up of the glaring gap between the· 
very poor and extra-ordinarily rich 
in our country, those who draw 
salaries even of Rs. 2,000 or Rs. 3,000 
or who draw more, why do they need' 
any relief! I do not talk about the 
higher categories nOw but of even 
those who draw Rs. 2,000 or so. When 
the question of granting dearness. 
allowance to the Central Government 
servants comes, this very Government 
refuses to grant dearness allowance to 
anyone drawing a salary of Rs. 600 
and above saying that they have the 
ability to absorb the shock of rising 
prices. Yet, the millionaires are being 
given reliefs. Why? Not only that. 
The maximum marginal rate of in-
come-tax for the higher brackets of 
unearned incomes had been reduced 
from 88 per cent to 81 per cent and' 
that on earned incomes from 82 per 
cent to 74 per cent so that only on 
earned income above Rs. 3 lakhs will 
the peak taxation be applied and only 
above Rs. 70,000 of unearned income-
will it apply. Yet we find that the 
millionaires are whimpering and 
whining for more concessions. The· 
corporate sector has launched the big. 
gest offensive since long to see that 
they eat as much of the cake of pros-
perity as possible and keep it too. 

The FIeCI knows only too well that 
the guiding lodestar of the fiscal 
poliey of all the Finance Ministers, in-
cluding the present one, has been to 
flt, the fiscal poKCY to the ways of the 
shaTe market. We talk of socialism 
ina mixed economy and it is here that 
the talk of socialism is exploded 
because we always look at the share 
market as a suicide. The Share mar-
ket can never be the real indicator of: 
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,prosperity of a State which aspires to 
be a sociaiist one. In capitalist eco~ 
nomy, what is it but speculative acti~ 
vity which is behind the phenomenon 
,where even shares yielding 7-10 per 
cent profit, their value, is suppressed. 
j.'rom this, one realises the entire phi~ 
losophy behind the taxation policies 
and fiscal policies. 

Actually thc Finance Minister in his 
Economic Survey has shown that in 
his framework of economic policy the 
stimulation of private investment acti-
vity in priority areas has received the 
highest priority. This is what he has 
said. Although agricultural produc-
tion has been given the first place in 
his Economic Survey, the entire bud-
get philosophy, when we analyse it, 
shows how ingenious are the ways of 
,our intelligcnt Finance Minister. He 
channels the funds that reach the Gov-
ernment from the people through 
taxation to the private sector. We talk 
about boosting agricultural produc-
tion. Yet, excepting pointing to Plan 
allocations for agriculture, imports of 
fertilisers and higher procurement 
prices of foodgrains, there are no 
promises of incentives of the type en-
visaged for the corporate sector. As a 
matter ot fact, I was surprised when 
I noted that in analysing the financial 
policies, the taxable minimum limit 
has been reduced in the case of c0-
operatives which was formerly 
Rs. 3,000; in 1964 I found that it had 
been brought down to Rs. 2,000 so 
that co-operative societies with an 
income Rs. 2,000 or over are liable to 
taxation. What will be the total 
incentives or concessions to the in-
dustrialists to plough back the money 
to equity all along the line? There 
are sO many incentives given for 
them. But there is no iota or a hint 
of a concession for the agriculturist 
For instance, could not the Finance 
Minister have made some sort of a 
suggestion to abolish the land revenue 
on all agricultural lands upto five 
acre!! of land and tell the States: I 
shall make up this amount to you 

. from my budget? That would Dot 

have been a large amount but it 
would have helped 75 per cent of 
our agriculturists to plough back 
a little more than what they do at 
present, to their lands, to agricul-
tural production. The import-
ant question of parity of prices for 
agriculturists is left to the magic wand 
Of having created the Agricultural 
Prices Commission -which is asked to 
make a valuable contribution to the 
evolution of a rational price structure 
for agricultural commodities! Last 
year it was stated that the Agricul-
tural Production Commisslon will do 
the trick. This year we have been 
told that the agricultural price com-
mission is going to do the trick. The 
prices of all the peasant's needs, his 
cloth, fertilisers, kerosene, imple-
ments everything is expensive. And as 
Mr. Masani has said, the ten per cent 
imports duty that has been put is 
going to be made the excuse for a fur-
ther rise in all these materials 'lind 
furt.her price burdens are going to be 
put on the people. There will be no 
reliefs. Even the credit which the 
peasant needs is not made available to 
him by Government institutions and 
80 per cent of his credit needs are met' 
from usurious money lenders. Even it 
25 per cent of the credit comes from 
the co-operatives and governmental 
institutions, even then 75 per cent is 
from the usurious money-lenders. 
Nothing is done in the Budget for the 
nanonalisation of the banks which 
would permit huge channelisation of 
resources for the peasant's credit. If 
you see the way our banks function, 
you will find it entirely goes to the 
industrial sectOr and trade and you 
will also see how little of. it really 
goes to help the peasantry. Actually 
these banks are used and controlled 
by the private monopolists to feather 
their OWn nests; very quietly that Is 
done. We know that the managtna 
director of the Bank of Baroda used 
Rs. 65 lakhs almost without taking 
any permission; he has used it for his 
own Bareilly factory. The Dena Bank 
managing director has used irregular-
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ly moneys; it has been stated that he 
is a man who had been involved in 
hundi transactions. This is the way 
the banks utilIse the moneys which 
should actually go for the benefit of 
"75 or 80 per cent of the people-

o agriculturists-who are paying usuri-
ous rates Of interest for getting their 
needed credit. It is clear that the sti-
mulation of private investment acti-

o vity is the main philosophy and that 
stimUlation is being given on a 
platter bv the handing Over of gov-
ernment resources to the corporate 
sector. 

Now, Sir, We have actually seen that 
there are very powerful lobbies even 
within the Cabinet. I was surprised 
to read the speech of Shri S. K. PatH 
yesterday given through the Press, 
banging the Government's taxation 
policies and talking about the damp-
ening budg('t ~nd ('xtolling the private 
.ector' a initiative and its enthusiasm. 
He has done it so blatantly that I 
wonder what the Prime Minister and 
his Cabinet and the Government and 
'his Party have to say about it. Not 
only that. Today, I found what an 
eminent Member of this House, Mr. 
Kamal Nayan Bajaj said; he went to 
the extent of suggesting that contribu-
tions to pOlitical parties which did not 
8ubscrlbe to the views of the business 
community should be held back. He 
said that finances must be given to 
individuals who supported the bu!!iness 
'view-point in Parliament and legis-
latures. The cat is now openly out of 
the bag. We have been saying again 
and again about political parties tak-
ing contributions from these big pe~ 
ple and monopolists, that these are 

'the people who rule tlais country and 
it is because of that they are pres-
suring OUr Government and extracting 
further advantages and further con-
cessions from them. Actually, if you 
see the amounts that had been given 
'from the finances of the governmental 
institutions to the industrial sector, it 
far exceed,s what was envisaged in 
the Third Plan. I have no time to go 

.into the figures. But if you compared 

it with the amount of loans which 
the agriculturist got, you will be sur-
prised that we have been able to pro-
duce the little. we do in the agricul-
tural sector The Unit Trust of India 
had been brought into existence in 
order to help and boost up the private 
share market. I found that the Gov-
ernment was spending • on publicity 
alone for the Unit Tru:;t and for the 
small savings scheme a total Of Rs. 68 
lakhs-only for these two items. This 
year's concessions are aimed at stimu-
lating what Fleel calls the sluggish 
capital market. But on the very day 
they passed this resoution, there was 
an interesting item in the newspapers, 
giving the report of the company 
meeting of E.I.D.-Parry &; Co. I was 
surprised to see the huge profits that 
just one company makes-the E. I. D. 
-Parry Ltd. Their net profit in 1961 
was £351,000. In 1963, they made a 
profit of £360,000, not very much Of an 
increase. But even in the sluggish 
market of 1964, the net profits amount-
ed to £613,000. That appeared on the 
very day when FleCI was talking 
about the sluggish market. So, the 
state of the capital market has been 
painted in a completely distorted 
manner in order to mount up their 
claims for more and more concessions. 

A few days ago, I took a cutting of 
an item which came in the news-
papers. It showed an alarming state 
of a1Tairs in the capital market which 
has been drawn by Mr. J. R. D.Tata, 
and Palkhivala and those Forum of 
Free Enterprise-wallas. (Interrup-
tion). The situation, as seen from 
the Economic Times' annual survey, 
shows that in the capital issues, in-
cluding debentures and right issues, 
there has not been a further fall. Ac-
tually, Mr. Palkhivala's figures show 
that there was a very big spurt in 
1963, but in the survey of Economic 
Times I flnd that there is nO such In-
crease shown. Rather, this year, in 
1963. there is a Rs. 90 crore new, fresh 
capital issue plus &. 19 crores raiaed 
by the Unit Trust of India, together 
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giving an aggregate amount of RB. 109 
crores, an all-time record in 10 
years. Who is right, We would like 
to know! Moreover, the first US 
quarters for the third Plan have yield-
ed a capital issue of Rs. 250 crores as 
against Rs. 200 crares envisaged In 
the entire Plan period. 

An hOD. Member: It is institu-
tional. 

Sllrimatl Bena Cllakravartty: Not 
institutional. It is capital issues. Can 
we not Say that this is a' stage-set 
drama to ask for more concessions in 
the corporate sector, while the majo-
rity of the people such as the working 
classes, the peasantry and even the 
intelligentsia are today continuing to 
be fleeced by these measure? 

Let us see what is the situation with 
regaTd to the prices. That is 
a point which we have got to see. We 
have been told by Mr. Masani that in.-
flation is there and why is it moun-
ting? He says that the main reasOn is 
becaWle the Governmental expenditure 
goes up and up. Now, I am not one 
in favour of wasteful expenditure even 
i~l .. he Government. The non-deve-
lopment expenditUre should be cut 
down. But what is it that we see on 
the price front? Even in a year of 
bumper crop, we find that the prices 
are not coming down. Actually, the 
budget is coterminous with the wheat 
harvest, and a very, very good oilseeds 
harvest. Let us see how far the lower-
ing of prices has been due to these 
factors and not to the factors of lower_ 
ing of the excise duty. That hal ~'Ct 
'to be seen. As a matter of fact, the 
surprising aspect is that althoUib there 
has been a lowering in the wholesale 
price of oilseeds in the market, when 
~ey come to the retail trade, very 
little, by way of relief, is passed on 
to the consumer. Therefore, we are 
not at all surprised when We find that 
While during "the earlier years there 
was an imposition of execise duty and 
immediately the prices shot up when 
the excise duty has been t~ away 

the lowering of prices has been very •. 
very hesitant and in some cases none 
at all. 

Take the case of controlled cloth. 
We were 'vel'y happy to see that there· 
was a reduction in the price of grey 
cloth. But we now find that it is go-
ing to work up very nominally by way 
of relief to an ordinary man because 
the excise duty on grey cloth is very 
small. The sale of the grey cloth 
directly to the consumers is extre-
mely small, as most of it is sold for 
processing. Moreover, with the· 
"multiplier" system, this will work 
against price reduction so that when 
the cloth is sold in the retail market, 
there will be hardly any relief pas-
sed on to the consumers. The big 
capitalists have already warned that 
they are not going to bring down the-
prices in spite. of all the excise con-
cessions. 

8hri Masan! has quoted from the· 
papers. Without hearing him, I have 
been warlcing out flgures and I have 
been reading all 'the literature on the 
subject. The 10 per cent levy on im-
ports will never be paid by .them by 
cutting their marcin of pro-
fit. This has never been done, and it 
will never be done. It is no Ulle quot-
ing from America; it is no use quoting 
from the DsiltJ Telegraplli of the Unit-
ed Kin&'dom. It is no Ilie what has 
been said by the Herald Tribune. Ours 
is a poor country. We have got to 
think of all these millions of poor 
people and bring down the prices. We 
have to think of curbine the profit 
motive of those handful in our coun-
try who liVe in conditions of luxury 
faT above the ordinary normal 90 per 
cent of 'the people who are on the 
brink of starvation. We have to think 
of the latter. 

We 1ind an interesting article which 
was written by the Calcutta financial 
correspondent of 'the State.mzan of 
28th February last, immediately ~fter 
th:. budget. He has lashed out at 
Sbrl T. T. Krishnamachari's regulatory 
customs dUty and said that this is a: 
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dishonest way of dealing with the 
Q)untry in financial matters. After 
saying so, he said that "it must· now 
be conceded in Shri Krishnamachari's 
favour that the reliefs are concentrat-
ed as they should be on direct taxation. 
Counting in the regulatory customs 
duty, indireot taxes next year-that 
means taxes on the ordinary people 
in the form of rise in price5--JWill in 
fact be substantially heavier fuan they 
have been for mos't of the year." That 
is why Shri Masani has also stated in 
very clear terms that the prices are 
not going to fall; the prices are going 
to rise. The hint is clear: the prices 
of manufactuTed industrial goods will 
,go UP. Neither the Agricultural pri-
ces Commission will be able to fultU 
the demands for parity of price'! for 
the peasent, nor Shri T. T. Krishnama-
chari will be able to ,give relief Lrom 
the crushing spiral of prices to the 
common man. And to cap it all, the 
FlCCr, in its 20 page brochure on 
the preconditions and approach for the 
fourth Five Year Plan, has demanded 
the removal of all price controls in the 
industrial sector. 

Faced with all 'these incontrovertible 
fac::;, can anyone say that the conces-
sion giVen by Shri T. T. Krishnama-
<:hari, ollr Finance Minister:to the cor-
porate ',;ector, was really necessary? 
The only comfort we can find would 
be, had Shri PatiI had his way, and 
had be:'ome the Finance Minister, th,~ 
entire econOiny would come within 
'the hands of the big business and 
theTe would be an unrestricted loot o! 
the monopolists. This is the only 
small feeling of comfort that we may 
derive that it could have been worse. 

Then I would like to say Ii few 
word~ about the concessions which 
have been given to 'the private :;e::ctor. 
Take the case of the bonus shares. We 
have been emphasising tihat this 
methOd of utilising profits to give 
bonus shares and thus escape taxation 
should be put an end to. With great 
difficulty. in 1964-65, the bonus shares 
were treated as national capital sains 

and treated as such. But now Shri 
T. T. Krishnamachari has proposed a 
ten per cent reduction of the face 
value of these ilhares. What does this 
mean? It is really a farce, when one 
must remember that the maximum 'tax 
leviable on such shares is 25 per cent 
of the gains in the case of individuals 
and 12j peT cent of gains in respect 
of companies. This is the limit, the 
maximum l'imit, that has been put. 
So, if there is a further reduction of 
10 per cent of the face value of the 
shares, what remains of this tax? 

Now, our industrial friends-the peo_ 
ple in the industries-want that this 
whole thing about taxes on bonus 
shares and dividends should be scrapp-
ed and there should be no such taxes 
at all. In the new Fifth Schedule of 
the lncome-tax Act, they can now also 
claim an increase in development re-
bate. In some sectors they have re-
duced it, but in some most important 
sectors, the development rebate has 
been increas~. DYen a company like 
Parry's, whose enonnous profits I men-
tioned just a few mimrtes back-they 
hail this with great satisfaction~,d 
state that they will have further ac-
cretions to their earnings by tibese 
concessions. 

Another big concession is the tax 
concession given to section 104 com-
panies, which are wholly or mainly 
engaged in the manufacture or pr0.-
cessing Of goods, who, irrespective 
of the total inoome which they earn 
now, will only be liable to tax nt 50 
per cent of the first ten lakhs of t.'leir 
income. Earlier, what was the posi-
tion? Earlier, the position was that 
this cOncession was enjoyed only by 
smaller entrepren'eurs, those whose 
income was Rs. 5 lakhs or below, and 
of these companies the first two lakhs 
were taxed at 50 per cent. 

By these concessions the big capi-
talists gain substantially. Who are 
the manufacturing concerns al'ld hoW 
are they defined as such? By execu-
tive action, the definition is given. I 
know there is one company. The T. V. 
S. Company of Madras, one of the big-
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gest capitalists in South India. They 
'build bodies of the buses and 'trucks 
etc., By executive order, they were 
defined as manufacturing concc.rn and 
they enjoyed the concession. Many 
more will be enjoying such conces-
sions. 

Another significant concession 18 
exemption from wealth-tax for five 
years for equity investment in new 
industrial companies. Why not make 
tax-free those farmers who sell at pro-
curemen t rates their foodgrams to 
Government? Would it 110t bE an 
effective measure if really Govern-
ment believes in State tradinp and 
building of buffer stock'S to control 
prices? 

Last but not the least of the COI!ces-
sions is that Mr. Krishnamacharl hdS 
proposed to put a ceiling to inCllme-
tax in corporate sector a't 70 per cent 
of the total income of the co~pany. 
It is quite correct that very few COr.l-
panies pay more than 70 per c~nt. So, 
if it is no concession, why is "'1is .. t-
tempt being made to show that there 
is a concession? In the case of those 
who earn huge profits, there must be 

, no ceiling On their profiw being tax-
ed. 

I now come to the impQrtanl qucs-
Hon of public sector projects. Mr. 
Masani has railed aiainst the public 
sector, because he believes that the 
root of all evil is planned develop-
ment. We believe that the most strate-
giC sectors should be in the hands of 
Government to bring about public 
good. Two ideals should be set be-
fore the public sector projects: Firs'i:-
ly, they should be able to bring down 
the prices of essential goods like che-
micals, medicines, etc., within the 
reach of the commOn people who can-
not by these things at high pricE'S 
Secondly, they shOUld run thcIr orga-
nisations efficiently and bring (1 subs-
tantial amount of resources to the 
State. Therefore, I welcome the sUl-
gestion of opening public s~ctor pro-
jects for manufacturing consumer 

goods because we have seen that at 
present the profits of consumer 
goods industries are very n~h. The 
gestation period i',s small and t~\e am-
ollnt of capi'tal needed is als') sr.lailer. 
So we welcome the public sector pru-
jedts in consumer goods provided th~y 
are really functioning efficlently. T~e 
stcelframe of the old ICS but'cuucracy 
has to be 'changed. Technolcgical or-
ganisations like HSPL and the patro-
lcum complex sectors shOUld be mall-
ned by technical men. The manage-
rial side has to be improved. Labour 
'rclations have 'to be improved. There 
must be an ideologkai feeling that 
here we are doing somC'thing in order 
to build up an egalitarian society. 

It is a welcome si~n I.hat for the 
first time, thc biggest public sector 
project, HSPL, has ,shown a small 
pro-fit. HAL also has shown a profit 
uf Rs. 1 crore during 1963-64. HMT, 
Hindustan Cables, Natiollal Instru. 
ments and Nepa have been yielding 
profits for some time, which hav~ been 
ploughed back. Of course, we have 
to see that this total has been made 
by adding the deprecia':.ion fund. Far 
more has to be done. The fourth Plan 
target is that the State and Central 
public sector concerns should yield 
Rs. 450 crores. We havf" hardly reach-
ed Rs. 150 crores and that too after 
adding the depreciation fund. So, we-
have to consider why 11uge reSOUTces 
cannot be saved. 

Take the oil ind1llltry. 'The Indian 
Oil Company has reported a profit of 
Rs. 83' 5 lakhs and a net return of 17 
per cent on paid-up capital. But to 
more profits can be ma1e if Govern. 
ment fights the oil monopolie:; of the 
west. Today thC'l'e is a ~Iut in the' 
oil market. Yet, because of unequal 
agreements which we have had wee 
have still to permit the three f~reign 
companies of Esso, Stanvac and Cal-
tex to· bring crude from their sourc~s 
at mudh higher cost and at discounts 
which are much lowel' compared to 
what we can get if we get the crude' 
from the Soviet Uni~ or West Asia;. 
But t11at is a question of. agreement., 
What about petroleum products like' 
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diesel and kerosene, whel'e We have 
no such agreement? Why not enter 
into agreements askini 'Lh(' BTitish and 
western companies not to distribute 
these products? We should l:>c able 
to do it. Having done it, I am sure 
we will stop the huge drain on our 
foreign exchange. 

Between 1955 and 1961, when these 
foreign refineri~s actually had much 
smaller output, they had sent, I think, 
double the amount as remittances ab-
road compared to what they had ac-
tually invested. Now with bigger out-
put, .our foreign exchange drain will 
come to Rs. 200 crores. Why do we 
run to them for expertise regarding 
everything? From fighting police COT-
ruption to hatching of eggs, for every-
thing, we try to get foreign collabo-
ration. Is it necessary? I am a tea-
cher myself and I am surprised at the 
huge amounts ~wing in for educa-
tional grants by way of Ford Founda-
tion and other foundations to teach 
us how to teach, in conditions which 
are so different from those in America. 
In many ceses they are becoming more 
and more nests for espionage. In 
others, there is sheer waste of money. 

Actually, Mr. Krishnamachari has 
given certain incentives for a .longer 
stay of foreign experts. It is 'time 
that we woke up and realised the great 
harm that is being done. Shri Chagla 
in the Rajya Sabha gave glaring ex-
amples of how "outmoded know~ow 
is being slavishly bouiht by us". Shri 
G. L. Mehta also had made similar re-
marks, as I read a short while ago. 
Take the case of Barium Chemicals 
and Citric India Private Limited. We 
are going to buy from West Germany 
the know-how used by Sarabhai Che-
micals. From 1959 till today we have 
not been able to util'ise the fermenta-
tion process, which is the know_how 
in the repository of Indian scientists. 

The cost estimates show that often 
we are badly hit, Take the example 
of Bechtels, who are supposed to set 
up the Bve fertiliser factories. We are 
d~eply in'terested in this fertiliser pro-

gramme. But Bechtel ha~ produced 
an estimate by which we are to pay 
Rs. ]0 lakhs and the foreigners are to 
pay 10 Jakhs; and, they have said 
nothing new. They have just produc-
ed everything which we know. We 
have got that know_how. Even for 
the chain of five factories, 'the cost 
estimates show that each fac' ory will 
cost Us Rs. 40 crores, while the cost of 
the plant to be set up by the Fertilise'l' 
Corpora'lion of Indi(l for its lates' prb-
ject at Durgapur will be only Rs. 35 
crore:;. So, when we are building a 
chain of five, it must be cheaper than 
the one set up at Durgapur. Instead 
of reducing the fertiliser prices, they 
have made it a condition pro cedent 
that the present level of prices, which 
is very high and which we have been 
trying to pool and brini down, will 
not be touched and they will have a 
20 per cent Teturn, so that they can 
get the repayment of their invesment 
in five years. 

The foreign investors go against 
every interest of ours. It is surpris-
ing to see Mr. KTishnamachari's philO-
sophy, which has been accepted by 
Government, that it is better to get 
foreign investment rather than loans. 

"Certain industries and sophisticated' 
processes" are being allowed to pro-
long their initial stay by about five· 
yeaTS, with the approval of Govern-
ment. We have seen that this appro--
val means and how can we guarantee 
that Government will fight for the re-
cognition of Indian scientists and' 
technologists in foreign collaboration 
agreements. The case of Dastur and 
Company regarding steel factory at 
BokaTo is one example. Politically 
the interference in the internal and 
external affairs Of the receiver of aid 
from the west is amply clear when we 
see West Germany's behaviour over 
UAR's invitation to East GeTman lea-
ders. We know how American bul-
lets are used when our frontiers with 
Pakistan arc being violated. I am' 
glad, Shri D. C. Sharma asked in an-
swer to a question, "Are we not play-. 
ing with fire?" We are playing wi:h 
fire. We should really understand' 
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that we can go only UP to a limit and 
not more. We cannot open the doors 
too wide, because we know what the 
East India Company did. West Ger. 
many is one of the biggest examples 
of 'his unequal trade. We are indebt· 

. ed to West Germany to the extent of 
Rs. 800 crores. There is this dispro-
portionate deficit, because West Ger. 
many refuse to buy anything from us. 
When the team of West Germany's 
private investors came, theY Ihad the 
audacity to tell us that no investment 
can be expected from them if it was 
intended to export the goods of those 
industries to their country or to the 
west. 

The struggle of. the United States 
and other foreign capitalist collabo-
rators for majority participation is 
well-known, although this is always 
'belng denied. But the most import-
ant thing is, even if they have a min()r 
'participatiOn in such important indus. 
'tries they hold a whip hand. 

Sir, remittances of profits is also a 
thing that we have to consider before 
-opening the door wide to foreign in. 
vestments. Actually, in 1962-63 re-
mittances of profits was to the tune 
of Rs. 94 crores, in 1963.64 it went up 
to Rs. 98 crores and during six months 
in 1964-65 it was Rs. 54:3 crores. We 
are now going to have 2,000 collabo-
ration agreements which will be 
maturing and it will further affect our 
fOTeign exchllnge position. I do not 
want to raise this issue from an ideo-
logica] point of view. I want this 
House '0 consider it from a national 
point of view, from the point of view 
or our own resources, from the point 
of view of Cll'~ own money going ab. 
road at a moment of time when WE' 
are crying hoaTse for foreign eX-
change. We are really thinking that 
this will solve our foreign exchange 
difficulties. I say it will not solVe our 
foreign exchange difficulties. It will 
only .:-reate further difficulties. 

As ·a matter of fact there was a 
\7eTy interesting note which was sub-
mitted to our lflte Prime Minister by a 

very famous F.R.S. Scientist. Kurt 
.Mende Issohn who had gone to China 
and then came to India. He wrote 
this: 

"Again there is ihis diil'erence 
between India and China, in that 
China, except for somewhat limit-
ed help from the Soviet Union, 
had to rely entirely on her own 
resources in technoloiical deve. 
lopment and ~xpansion. It may 
well be part of India's failure to 
develop science ral)idly that her 
industry had too much of a help.. 
ing hand from outside." 

Sir, what do they dO in China or in 
the early years in Soviet Union or 
even in Japan? They take over or 
buy a plant and they get their scien-
tiattl and technoIoeiatsto duplicate and 
tripli(.'l8te that plant. Then they uae it. 
Sir, our scientists m.IY make sqistakes. 
We in the PWI~nt and cutside 
must be J)J'eIp8l"ed to allDW OUr scien-
tists to make mistakes. But then we 
will have at least the pleasure of 
knowing that our own IICientists Ihad 
done aomething with their own brains, 
with their own hands and with our 
own resources. When we have foreign 
collaborat'ion what happens is that 
t hey do not even like to use our ma~e. 
Iials. They try to import all raw 
materials even. They try to import 
more and more. I would say, there 
should ·be a commission to go into the 
entire question as to how far this is 
really in our national interest. 

In the period between 1956-57 and 
1962-63 remittances under the head of 
royalties-since the . Government start. 
f'd putting a check on royalties being 
llaid-halr on]y increased 41 times, 
·"hile under the head of technical seT-
vices and knaw-how the remittances 
have increased 54 times. This is what 
is happening. 

Sir. therefore, I would plead with 
the Government. before it is too late, 
that 'the whole policy of Government 
in the matter of invitin~ foreign in-
vestments nlUSt again be thought over 
and re-defined. The entire questiGD 
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.of foreign exchange crisis cannot be 
solved by opening the door wide for 
foreign investments. Huge amounts 
are lost by over-invoicing and under-
invoicing. Actually, we lose about 
Rs. 45 crores to Rs. 50 crores in this 
way. What aTe we doing to stop this. 
The Customs and the Special Pc lice 
Establishment have made some inves'ti-
-gations. They have held some people. 
But there are lobies within the higest 
echelons of Government who back 
these black-money people. What are 
we to do? In Calcutta, after several 
industrialists were penalised, McLeod 
and Company was raided and pressures 
mounted on the past and also the pre-
sent Finance Minister. It was then 
found that the goods of McLeod and 
Company were released from the ship 
and allowed to go with a promise 
that it will pay a fine. What has hap-
pened now? After all this, they have 
not yet paid that fine saying that it 
should be actually settled against their 
claim for refund of income-tax et.c. 
We would like to know from the Fi-
nance Minister what are the Bills of 
Lading that have been scrutinised and 
how many penalties have been impos-
ed on different firms. Take the exam-
ple of Bird and Company. This COIn-

pany was raided and the only know-
ledge we have now is that adjudica-
tion proceedings arc continuing in reS-
pect of Orissa Minerals. But what is 
the result? Messrs. Bird and Com-
pany took the matter to a court just 
to deby matters so that one of tht::ir 
foreign managing directors, who wal 
afraid that unless the matteT was de-
layed some personal fines may be im-
posed on him, could get away. Now 
he has gone. We would like to know 
who will now -pay tbe personal fines. 
There is the National Jute Company 
'Of Goenka, a big jute concern in our 
~tate. We were actually ex.porti~'i 
Jute goods 'to America. An A!nerican 
firm is also there as one of theIr own 
-subsidiaries. It was found that they 
were induJ~ing in under-invoicing. The 
case was taken to a law eourt and the 
High Court gave its verdict tha't the 
terms were ultTa "i".e$. What i~ .he 
Government doin" about it? What 
'2!503 (AI) LSD-5. 

action is the Reserve Bank of In~j • 
taking against tbis firm. Why are we 
going to 'recover penalty instead 01. 
proceeding against them, agamst these 
people who are puttins:! our Govern-
ment and our exchequer to a loss ira 
the matter of foreign exchallge. A 
great deal has already been lost to tha 
country by the import entitlement 
benefits which have been given for 
export incentives. Export incentives 
have to be given. But in our country 
these incentives under import enitle-
ment haVe been misused. They buy 
or sell goods, under-value them and 
actually sell them at a higher price. 
Then they are using these import en-
titlements to bring in stainless steel 
sheets and other items in which licen-
ces are banned, and they sell them in 
th'is oountry at 700 to 1000 per cent 
profit. It is through these cbannelB 
that more smuggling ~f good~ goet! ua 
and we lose an enormous amount of 
foreign exchange. What ~eps are the 
Government taking to publish their 
names? When a small man brings a 
few kilos of rice or atta their names 
are publicised, they aTe proceeded. 
agains~ and their names &re given 
wide publicity. What about these 
big people who for mCVl'tbs on end go 
on indulging in these things. The .!ase 
of Mundhra is an example. Even after 
being in jail he carries on bu::;;nE'ss ia 
suc~ a way that nobody else can de. 
He IS now owner of Turner Morrison 
and Co. He has one of the highest 
income-tax aTrears. Only the ot!ler 
day, after all these years, in one case 
there was attachment of his property. 
In such cases tbe property should be 
attached. Government should not 
adopt this weak need policy saying 
that if an)- body whispers into its ears 
he will be taxed only on 6(, per cent 
and 40 per cent of the undisclosed in-
come he can take away. These are 
big cheats. Why should we alway. 
to tTy and cover them up? The r("a-
son is that We have such bl" lo\::blu 
in their favour witihin the ruling party 
itself. 

Unless we are able to mobilise 3ll 
our resources we shall only be depen-
dent On foreign aid. I SIlY, Sir, the 
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tpll effects of this Bud!(et Wi: I (Jnly 
be known later. We cnn 0'11y :;::ty 
that these Babubhai Chinais, the 
Klrloskars, the Goenkas and the Birlas 
who have gone to meet SUfi Kris~na. 
machari are trying to pressurisPe him. 
Shri H. V. R. Iyengar, touay I find, 
talks in a lower tone, in a sv. ellt .OTIE'. 
The Hindu.stan Times Ealtorifil 'oday 
.peaks of concilia tory dlScus.::ions and 
understanding. Various kinds "If pr~ll­
Bures, sumetunes at a very J.igiJ Jt~grce 
and sometimes at a lower deg"~e are 
put on the Government. 'fllt.:.B 1'.081"1-

rial millionaires know that they are 
dealing with a weak government, with 
a government whose econom:,: p~i1')_ 

sophy in spite of all its talks of soda-
Iism is basically to foster capitalism, 
to open the door widE' for foreibn 
monopolies to grasp us undt!r t~e "l!ea 
af stringency of foreign exc;,ange and 
under the plea of mi.e economy to 
allow the man.eaters to d.~·,ou~ Lhe 
poverty-stricken masses of India.. Al-
ready a high-power committee of in-
dustrialists has met the Finance 
Minister. 

Sir, I would like to say that the con-
cessions have been giV'en to the 
masses. Our people are not getting any 
relief and the relief which they have 
got is illusory. But greater concessions 
have been given to the richer classes. 
I only want to end up by saying that 
the masses of India will not tolerate 
this. Let the Government and 1h., 
Finance Minister take heed. My friend 
Sbri Masani has at'acked Shri Ashoka 
Mehta. We have many differences 
with Shri Ashoka Mehta. But I will 
aay with him that the corporate sec. 
tor in OUr country is suffering from 
eollective neurosis. They have b~­

eome so wild that they called this en-
tire budget a fraud. The only reality 
which they can understand is to have 
more and more conce.ssionB given to 
them. The p~oples' backs are crushed 
by the profl't?el'ing and blackmaritet-
tng of these forums of free enterprise. 
'!'he Govenlll ent. is a paTiner to this 
game. A. the disastrous policie3 of 
this budget untold themselves the 
peoples' wrath will allo flle to eL 

press their discontent and for a rever-
sal ·of this policy. The teachers, the 
Central Government employees, the 
agricultUTists, they are all asking for 
some relief against rising prices aud 
Government say they have no .noney. 
If there is no money, why should they 
give concessions to bie business? The 
benefits should first go to the teachers 
in Uttar Pradesh and West Bengal. 
When they -are suffering untold mise-
ries fOT want of a few rupees, tIlt' 
Government say that they could not 
give them more because they have 110 
money. When the Cen'tral Govern-
ment employees ask for more dear-
ness allowance, the reply is the same: 
no money. If there is such a shortlige 
of money why then give all these con-
cessions to FICCI? When th~ agri-
culturist wants credit, it could llot be 
supplied because there is no money. 
Therefore, I say: let lhe Government 
see the writing on the wall. There is 
a limit to the patience of the people. 
If they are ignored too long, it will 
be only at the peril of the Govern·· 
ment and also the nation. 

ShrlmatI R'enuka Ray (MaIda): Mr-
Deputy-Speaker, there is no gainsay-
ing the fact that we are facing a tre-
mendous challenge on the economic 
front and so the budget proposals and 
some of the earlier measures must be 
judged in the con'ext of the impedi-
ments that face us today. We have 
to remember that our two objection. 
are the acceleration of the rate of 
economic growth and the bringing in-
to existence of a higher standard of 
living for the masses so that a locialist 
SOCiety becomes possible ina measu-
rable distarree of time. 

Taking these into consideration, what 
are the main impedimenta that w& 
face? The first impedimen t which /s 
visible to the naked eye is ~he Infla-
tionary spiral or the runaway prices. 
Its disastrous effect on the v~lneTable 
sections of the community is only too 
appaTent but it has an equally ad-
verse effect on economic growth :tself 
and will have the effect of nullifying 
our savings and insurance poliCies un-
lea. we are able to eheek it. 
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Let WI remil1d. ourselves tnat the 
whol'esale price index has now risen 
to 159' 2. The food prices have risen 
to 157' 2. The consumer prices stand 
at 162. The Economic Review of the 
Finance Ministry says that the whole-
sale prices as on January 30th was 
12' 65 P<!r cent more than the figure 
for the corresponding period last year, 
and a month before the rilSe was even 
steeper. We have to call a halt to it. 
We have to see whether the Fmance 
Kinister has taken this aspect Into 
consideration. J do think that in the 
Econcm~ic Review, in the speech of the ..... 
FinancE' Minister and in the Bill itsel! 
there il' due recoinition at long last 
that We have to find some check lome 
curb, even On a short-term basis and 
an attempt is being made which is 
already showing results. Laat year, 
while speaking on the finance BIll, J 
bad called the attention of the Finance 
Minister to this fact. At that time, 
though he had suggested some long-
term measures, which are of course 
very necessary, I had said that long-
term measures alone will not meet the 
situation and this time he has concern-
ed himself over this, which is most 
welcome. 

Before I go into the details, let me 
recount the other points that we have 
to deal with. There is the balance of 
payment position or the depletion of 
our resources. Our present position is 
that the balance has actually gone be-
low the safety margin of 82 per cent. 
In spite of the fact that the volume 
of exports is rising even in respect of 
non-traditional item~, the ·balance 
which stood at Rs. 118 crores in De-
eember declined in January to Rs. 
'7V.30 crores and the Reserve Bank had 
to· get gold from the emergency re-
80urces in order to manage. I am glad 
that BOme of the measures that have 
now been taken by the Finance Min-
ister, to be fai.r to him, have helped 
to raise the depleted amount to 81' 39 
per cent. Because of the measures 
that he has taken now the trend is 
definitely upwards. 

Then there is the question of under-
writing Of Government loans. This 
has naturally aft'ected the finances a 

great deal, The underwriting of GOY 
ernment loans by the Reserve Bank, 
to which the Finance Minister hal 
referred and the Chairman of the 
Industrial Credit and Investment Cor· 
poration have drawn attention make 
the position far more difficult' and it 
means, in fact, deficit financing. M 
the Finance Minister himself says, 
"to that ext'cnt a part of our long-term 
borrowing represents deficit financing 
rather than voluntary savings of the 
people." It is understandable that he 
feels that measures must be taken to 
bring forward the savings and for 
this he has made some concessions in 
income-tax and other taxes. 

Perhaps the greatest factor which ia 
impeding our economic growth, and 
about which Shrimati Renu Chakra· 
vartty also made a mention, is oUf 
poor progress in agricultural pro due 
tion. A great deal of ingenunity 01 
experts, of every thinking Indian to-
day is being focussed on this particu. 
lar probl-em of how to increasetht 
production in the agricultural sector. 
I do not want to go into the details 
of itt here because I haV'e many other 
points to cover and the time at my 
disposal is short. It is interesting t. 
note that the ECAFE Survey of 19M. 
reported by PTI, says: 

"India actually showed a 6 per 
cent increase in cereal produc-
tion in spite of a fall in wheat 
production. The per capita avail-
ability of food increased by 3 per 
cent, almost to the 1962 level. 
The fOOd crisis in India last year 
was, therefore, paradoxical and 
the blame for the shortage and the 
rise in prices by almost 26 per 
cent was due to speculative hoard-
ing." 

I do not Understand why in spite of 
all that we have said, more stringent 
measures have not been taken against 
speculative hoarding. No measures 
have been taken to bring in statutol'7 
rationing in the capital city of Delhi, 
even though rationing has been quite 
successful in the city of Calcutta. So, 
Why blame State Governments for 
not having statutory rationing in their 
cities and towns when we cannot en-
torce it in Delhi as a short term mea-

• 
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sure. Once that is enforced, I dare 
say that speculative hoarding in the 
surrounding areas will go down be-
cause a city acts as a dragnet, bring-
ing food from the surrounding areas 
into it, because of its higher paying 
capacity. So, it is really surprising 
that it has not been introduced in 
Delhi, the seat of the Central Govern-
ment. 

For many years we have been told 
about th-ese wonderful and much-
wanted buffer stocks. When we faced 
an emergency last year, these dis-
appeared into thin air and there was 
no buffer stocks. I am glad that the 
Prime Minist"er in his speech to big 
business yesterday has mentioned that 
buffer stocks are really being built. I 
hope what happened last year will 
never be repeated. 

I feel that the most important thing 
which we always bypass is the build-
ing of human resources. We speak a 
great deal about it, the plans contains 
a lot about it but our thinking and 
orientation do not seem to attach so 
much importance to the necessity of 
human resources, not only for our 
second objective of achieving a 
climate of equality and justice but 
even from the narrower point of view, 
the factor of increasing economic 
growth itself. How can we possibly 
increase economic growth unless the 
human factor is taken into considera-
tion properly? Let me quote what 
Dr. Lokanathan, an eminent econombt 
says: 

"One should realise that in a 
developing country there are situa-
tions in which consumption ex-
penditure on increasing the pro-
ductive capacity of a whole gene-
ration of p!<:ople can within a few 
years increase the pace Of econo-
mic development." 

14 hrs. 
1 have no time to go into any details 
on this subject. But there is no doubt 
that whatever we say, our actions be-
lie it. We have set up the Social 
Security Department at the Centre. 
Apart from setting up such depart-

ments, what actually do We do to see 
that the social services, throug. 
which the human resources are built, 
are provided in proper measure and 
the proper quality? We consider our-
selves satisfied if the number 01 schoob 
In the countryside ha~ gone up with-
out any relevance to see whether the 
teachers actually attend the schools 
or the children gt't any education at 
all, whether the quality is there or the 
teachers' salari-es are adequate. Shri-
mati Renu Chakravartty has also spo-
ken about teachers' salaries. I held the 
opinion that we cannot get quality in 
the basic services rendered to the 
people if we do not pay proper salaries 
to thOSe who have to carry them ou~ 
I am against teachers gOing on strike. 
I think it is injurious to the future 
g'~neration. But old ideas die hard and 
it will be difficult for Us to get ahead. 
if we do not give due position and pay 
to those engaged in the building of the 
human resources. 

Then, the other thing which is wry 
grave is the monopolistic trend in our 
country which vitiates our social ob-
jective. There is no doubt that the 
concentration of economic power iJ 
growmg at a fast rate. I would like 
the Finance Minister, who is not here 
now, to tell us what is being done 
about this Monopolies Commission and 
what are the steps being taken to 
check this trend. To be fair to him 
I must say that he has taken a very 
good step forward in his budget and 
that is the introduction of an urban 
prpoerty tax on lands' and buildings to 
prevent this excessive concentratioD 
that is taking place in the cities and 
towns. I \\ ish, however, that he had 
included the business premises also. 
But I am glad that he has warned that 
if there is any misuse of this provi-
sion, the business premises will also 
be included. 1 hope some attention 
will be given to the Mahalanobis re-
port or else we may face a perl10ua 
position. 

Now, I would like to dwell for a 
moment on the tax proposals, the new 
tl'Cnds that are found in these tax 
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propos;'!i';. These new trends show a 
few most welcome features which I 
will just mention. The first is the 
provision made for providing treat-
ment and care of the handicapped by 
concessions in the income-tax. It is 
indeed a humane and understanding 
approach, an approach which has not 
been found' in Finance Ministers 
in the past. I welcome this move and 
I congratulate the Finance Minister for 
this. 

Another thing about which we are 
all very much concerned is this ·un-
fortunate trek from the rural areas to 
the overcrowded cities. The first step 
which the Finance Minister has taken 
In Olis respect is that of encouraging 
industries to go out of cities by mak-
ing a provision for refunding tax on 
the sale of lands and buildings in 
cities provided there is re-investment 
in less crowd'ed areas. That is an-
other welcome step in the right direc-
tion. 

Then, I come to in(!irect taxation. 
Indirect tax on necessJ~".'S is alway~ 
regressive. I think the whole lIous', 
will agr<ce with me that tbis reduc-
tion, however belated of indirect tax 
on at lcast some cor~modities is an-
other welcome trend in t'le right 
direction. Here, however. 1 would 
like to draw the attention of the Fin-
ance Minister to this fact. The rise 
in excise duties ha'!; heen phl"nc)mennl, 
from Rs. 145 crores in 1 ~155-56 to 
Rs. 773 crores in 1964-65. It is aver;.' 
rapid increase of b1direct taxation, I 
am glad the Finance Minister h'l~ 
taken this step and r hope that it will 
be continued and that eV'en this year 
he will find it possible to extend this 
concession, this reduction, . to some 
other necessities of life. 

There is no doubt that the tax cre-
dit Of 15 per cent in respect of ex-
ports is extremely gOOd because it is 
very essential that our exports should 
flo up. It is true that our 'exports 
are more than what thev were 
before. But in a competitive' market, 
and particularly in respect of goods, 
where sometim-es it is more paying to 
sell them in India than to export 
abroad, it is good to provide this tax 

incentive upto 15 per cent. But I 
would like to know from the Finance 
Minister what the actual computations 
are, how the incidence falls and what 
are the details' of it. In any case, I 
hope the details will be placed before 
the public SOOn anq that it will not 
take long. When it takes a long time, 
it does hold up proceedings and create 
harassment. I am glad that the Prime 
Minister also the other day drew t.he 
attention to this very urgent necessity 
of improving the quality and the com-
petitive nature of our exports. This 
is one of the ways in which we can 
go ahead and to improve our economic 
posi,tion. This is also a matter, which 
I have forgotten to mention. to 
which the Finance Minister has 
given some attC!ntion, and that is: 
the need to see that the under-
invoicing and over-inVOicing is stop-
ped. I may point out that since we 
are gl.ving this tax credit, We must 
be even more careful to see that there 
is no under-invoicing and over-invoic-
ing. This is one of the means through 
which the leakage takes place of 
foreign rese~s ..,-hich are very limit-
ed. We must be far from careful i1l 
futUre to check this and I hope the 
Finance Ministry will pay its parti-
cular attention to this point. 

Now I come to what I would con-
sider the way in which this budget haS 
been tak'~n in the country by those of 
two extreme views. One was the view 
vniccd by my hon. friend. Mr. Minoo 
Masani, who is one of the abl.cst 
speakers in this Houge, and in his 
masterful style. he tried to prove that 
all planning was a wrong thing alto-
gether and that we should curtail ou!' 
expenditure so that economic growth 
ne'Cd not take place unless the private 
sector so desires. 

With regard to the concessions to 
the private sector, personally I do not 
know whether they will bring in any 
results. I am not against them h('callse. 
in a mixl"d economy we do allow our 
corporal,' sector to play its part. But 1 
do have some misgivings. I feel 
there is an attempt being made to 
81 ampede the Government by the 
Federation of Indian Chambers of 
Commerce and Industry, to which I 
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am ,lad the Prime Minister gave an 
effective reply the other day. and there 
are also other devices such as of 
manipulating the stock exchange 80 U 
to show a very gloomy picture. This 
is something towlJ,ich, I think, the 
Government will not fall a prey. I 
know the Finanee Minister under-
stand.s these things very . well and 
takes a pragmatic view of things on 
many occasion. whic;h the late Prime 
lIIinister also supported because in a 
country which is a developing one, 
Wl! cannot take extreme positions and 
~ct to get ahead to reaching our 
objective. We have to take deci-
sions on actualities and on a realistic 
bnsis. This, to my mind, the Finance 
~lnister haa been doing and has done 
It in thiji budget as a whole. I must 
CI Ul~Ss that I do not understand why 
Ale has made the concession for a 
period of 3 months' time to produce 
theIr l.J.l-gotten nnd unaccounted mon'ey 
Inly upto 60 per cent of it, the rest 
being executed, to thOSe who deserve 
ptlnishm'~nt (or their action. I do not 
1l.ink personally thaf this concession 
will bring any substantial amount of 
money to our coffers. I do not know 
what has happened from the time the 
budget was presented up till now, b:.at 
I doubt very much if this concession 
is gOing to bring in ~al results of any 
"alt\(>. 

The simplification of the tax stl·uc-
,\ re is a very important thing. I am 
«Tad that the Finance Minister il going 
ir. for it. I think a great deal could 
b~ done to get into our coffers that 
money which is taken today by ex-
p~rt income-tax lawyers from people 
wbo do not understand this compli-
cated. tax structure, if the whole thing 
could be simplified properly. In this 
cnnnection, I would like to say also 
&1lat Government Ihould not take such 
a long time in framing the rules. For 
b ltance, in the case of the scheme 
annuity deposita which wu announced 
at the time of the last budget, the 
rule. were framed only 10 late as 
October or November. This causes a 
good deal of haraument to people, 
and, therefore, I would submit that 

the rules should be framed without 
delay. 

Now, I turn to somethinl which I 
think is of the utmost concern to us 
today. I am talkinl about the prob-
lem of implementation of the Plan. 
We are thinking today of th~ stratelY 
of the Fourth Plan. We are now in 
the last year of the Third Plan, and 
yet, in spite of all the tankering that 
has been going on with the adminis-
trative machinery and the reports on 
administrative reform that have come 
out, nothing substantial has been done 
in this direction. A revolutionary 
change in outlook and approach is 
needed when we have to gear the 
machinery to the needs and require-
ments of a State whose end-product 
or objective is welfare. That cannot 
be done by keeping intact the old 
machinery or by sticking to the rules 
that were framed hundred years ago 
even in our financial administration 
either at the Centre or in the Stat(As. 
The mentality that persists and which 
it is difficult to override must be over-
ridden if we are to go ahead. 

r f(~cl that all this talk aboui co-
ordination and synchronisation of 
effort whether it be on th-e agricul-
tural' front or on any other front of 
administration, will not materialise 
unless we apply our minds immediate-
ly and in a far more radical way to 
these changes so that they wiil en-
courage initiative and l"\.sourcefulness 
even at the village level, at the dis-
trict level, at the level of implemen-
tation in the, field and at all levels. 
Today what is'being done even at the 
highest levels is this. Instead of the 
Minister being advised properly th~ 
wishes of the Minister are anticipated. 
and very often advice is trotted out 
or served out to them which is pa 13t-
able them. I have heard that ow· 
Congress president when he was the 
Chief Minister in Madras had called 
the top oftlcials and told them that 
lome of them were very highly paid 
in this poor country, and he did be-
lieve in paying them highly provided 
they gave their advice freely and with 
Independence irrespective of the fact .-.. ~~ ............ ---... --
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whether it was taken or not. He did 
not believe that they should just put 
before him and his other colleagues 
the thoughts that he himself had in a 
bett'er and more precise language. 
That was not what he wanted. He 
wanted them to use their initiative 
end say boldly what they thought, 
.and then, of course, once Government 
decidted to carry out a certain polir.y, 
they should carry it out faithfully. 
This kind of thing has not yet been 
done in this country On any extensive 
Bcale; but I wish that it is done. 

Whatever I have said about the ad-
ministrative structure of Government 
applies with much greater forCe to the 
public sector. Accountability to Par-
liament is one of the things which is 
said to hold up the initiative of the 
public sector. I think that there can 
be a proper adjustment. We can draw 
lessons from the experience that we 
have in the public sector. from the 
good things that have been done in 
the past in our country. and also from 
the experience of the technologically 
advanced countries to help us to pro-
duce an administration for the public 
sector, which is good. I do not be-
lieve even for one minute in the carp-
ing criticism of those who saY that 
public sector is not going to produce 
results. I would point out that it is 
already producing results. On(! of the 
earliest one to produce good results 
was the Chittaranjan Locomotive 
Works under the Railway Ministry 
which was finished within the target-
ed date and within the costs original-
ly estimated, and that factory has 
1Jtarted producing locomotives of a 
I!heaper and better quality than Tatas 
who had started this work much be-
10re. I have no desire to dwell in de-
tail on each of these things, but I 
would say that we must apply all our 
tmergies and concerted thought to 
building a machinery suItable for Rd-
rJlinistratien and for the public sector 
which will produce results becausp. 
that is the only way in which we can 
hope to be able to continue with our 
development plans without curtailing 
them or abandoning them as Shri 
M. R. Masani would ]Ike IlS to do 

In conclusion. I would once ap1a 
,bring to the notice of the hon. ~ 
t"er the two or three suggestions that 
I have made. Though he is not he", 
I hope that they will be conveyed SD 
him. With these words, I support thl! 
budget. 

Sbri A. P. Jain: & I rise to spe~ 
I feel like an orphan not because II1J 
parents are no more alive, but hi-
cause there is neitifr the Finante 
Minister whom I want to hear me, 
nor Shrl M. R. Masani whom I wantecl 
to reply to, present in the House. 

Shri Yaahpal 8lqh (Kairana) : 
But the~ is a more powerful MinI.-
ter Shri Tyagi. 

Sbrlmatl Renuka Kay: May I SD 
that at least the Minister of State tn 
the Ministry of Finance should hllve 
been here if the Finance MinisteT 
could not be here? 

Sbrl A. P. Jain: May I propose that 
the House may be adjourned till the 
Finance Minister comes and then I 
may be called upon to speak? 

The Minister of Cultural Mairs 
in the Ministry of Education (Shrl 
HaJamavis): May I inform the House 
that the Finance Minister had asked 
me to be present here in his absence.? 
Since Shri B. R. Bhagat is replying 
in the other House, he has not been 
able to be present here. 

Mr. Deputy-Speaker: Shri Tyagi 
is present here, and he is a Cabinet 
Minister. 

Sbri A. P. Jam: With all respect, 
I say that it is extremely unfair 011 
the pa~ of the Treamry Benches not 
to listen to us. 

Shri HaJarDavis: I undertake to 
convey every word of Shri Jain to 
the proper quarters. 

Sbri A. C. Guha (Baraaat): Wlu' 
should he convey? The repor~(>1"!" 

record is theN. 
Sbrl A. P. lain: Direct communica-

tion means much more than an in-
direct conveying or relaging of what 
we say. Anyway, since you seem tv 
be of the opinion that I must con-
tinue with my speech, I shall do ~. 
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Mr. Deputy-Speaker: The quorum 
}tell is being rung-

Now, there is quorum. Shri A. P. 
Jain may now continue with his 
speech. 

Sbri A. P. Jain: As I listened, and 
listened rather patiently, to the speech 
of Shri Masani, I was reminded of an 
invitation I received two and a half 
yearS ago in the US from the greDI 
industrial concern DU Pont. When 1 
talked to some of the high executi-ves 
of Du Pont, they complained agair.st 
thre economic policies of India. They 
talked of corruption, of delayed pro-
«dures, of excessive licensing and a 
number of other things. I went on 
hearing them patiently. When they 
he.d finished, I put a simple question: 
What had been the rate of their eco-
nomic developm~nt during the last 12 
years? They said it was 3 or 3-112 per 
cent-altogether about 40 per cent. I 
a:;ked what was the rate of industrial 
e~:momic development in India and 
tlll!y agreed it was more than 9'0 per 
c'·nt. My answer was a simple one. 
If with all the corruption, all the pro-
cedural deJays and all the excessive 
lic'ensing, we have been able to 
achieve an annual increase in our in-
dustrial production of the order of 7 
or 8 per cent, then we were not per-
haps the worst persons in the world. 
That is my answer to Shri Masani. 

I have heard many prophets of 
doom who have constantly been say-
ing that India ill doomed, its economy 
is doomed and we shall shortly be 
smking. They have proved to be 

falSe prophets. When Shri Masani: 
draws a deplorable picture of the 
economic future Of India, I believe he· 
would be counted among one of those 
false prophets who have been pro-
phesying doom to the "eConomic future 
at India. 

One of the points he made-unfor-
tunately he is not present here-was 
that the present budget was inflation-
ary. 

Shrt Sham Lal Saraf: Nor is he re-
presented by anyone. 

Shri A. P. Jain: Does not matter-
anyway; they are in different posi-
tion from the Treasury Benches. He 
said it was an inflationary budget. 
Shri Masani is a very knowledgeable 
person. He knows a good deal about 
economics. commerce and industry" 
and trade. But I have not been able 
to understand how the budget is in-
flationary. 

How docs inflation take place? First-
ly, bl'cllU"c Government may in a par-
ticular ~ar draw money from its own 
past accumulations, as we had done 
over a number of years from the 
accumulated reserves with the Re-
serVe Bank, accumulated during the 
second world war. Surely, the Fin-
ance Minister is not going to do H-
in fact, there is not much to the cre-
dit of Government there. Secondly. 
inflation takes place by selling short-
term treasury bills to the Reserve 
Bank. That, again is a temporary 
measure in order ~ meet the short-
term requirements. So far as I under-
stand, the Finance Minister is very 
clear in his mind that he is not going 
to float excessive treasury bills. 

The third point Shri Masani referred 
to-and I was sorry the hon. M~-mber 
should have done it, if I may say so-
w'i,th all respect, mislead the HOllse 
-an observation of the FinanCe Min-
isvcr in his speech. On page 7 of the 
speech. he said: 

"To t.his extent, a part of our 
long-term borrowing represents 
deficit financing rather than mobi-
lisation of the voluntary savin~l 
Of the people. This form of defi-
cit tinancing must also be neces-
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sarily reduced, and indeed elimi-
nated, if we are to make a deci-
live impact on the forces of infla-
tion in the economy"-

This is very important-
"For this reason, our borrowing 

programmes in future, both at the 
Centre and the States, will have 
to be based on a strictly realistic 
assessment of the flow of genuine 
savings". 

What else does he expect? In the 
past, it has so happened that when 
loans had been floated, they were not 
subscribed to by the people, and the 
:aeserve Bank had to buy a part of :t. 
Therefore, taking account of the past, 
what I may call, impropr1eties, this 
year the Finance Minister .has reduced 
borrowing to Rs. 270 crores, about 
Rs. 70 crores I'eSS than that of last 
year. Is that inflationary? He has 
cut it down to the bone, to the 
limit which could be subscribed by 
people in general. It is not an infla-
tionary measure. 

Lastly, inflation occurs because of 
excessive expansion of bank credit. 
There again, though I have my own 
differences-and I will refer to them 
in another context in the later part of 
my speech-there have been two suc-
cessive rises in the rate of interest, 
from 4 to 5 per cent and from 5 to 6 
per cent. Money has become dearer 
and expansion of bank credit ha~; 

been restricted. 
I am 110t much Of an economist, but 

ju~t an ordinary man of common 
sense, but I study events. I know the 
practical side of life, and I am unable 
to understand, whatever may be the 
other defects in the budget, how it can 
be call'ed inflationary. It is a trave~ty 
of truth to call it an inflationary 
budget. 

Shri Masani referred to another 
phenomenon of the money market of 
today. He complained that as much as 
92 per cent of the new iSSUes had bc~n 
subscribed by the underwriters, and 
underwriters had become undertakers. 
There is some truth in this criticism. 
But he forgets who are responsible !or 
it. How many crooks are there among 

the capitalists today? Mary I remind 
Shri Masani through his friend, Shri 
Dandekar, what happened to the-
great concern floated by one of the 
top capitalists, the owner of a bank 
and of a large number of industrial 
concerns, who floated the synthetic' 
rubber factory situated at Bareilly. 
The public was cheated. The price of 
the share was inflated to Rs. 300 
before it came to market-from Rs. 100 
to Rs. 300, and that too partly paid. 
What Is the ·price of the share? Rs. 50· 
or Rs. 60? 

Why is th'e public losing faith? The 
small inwstor, the middle-class man. 
who saves from his income earned by 
the sweat Of his brow and who wanta 
to make a little investment in equity, 
flnds how he is being cheated. That 
is one of the main reasons why capi-
tal has become shy. I will come to It 
in a little more detail later. 

Lastly, he said that the tax refund. 
certificate scheme would apply only 
for repayment of loans to institll~ions. 
This, again, WDs a purposdul inaccu-
racy mentioned by hi:n. I \rould refer 
you to the Finance Ministc:·'s spee"h 
Part (A). It is clearly mentioned 
there that these cash C',~rtificates could 
be used for expansion .)f industry. 

Having said so mllch about Mr. 
Masani-his other point~; will be ans-
wered by the Financu :Minist'f:r him-
self-I confess that I am O'I.e 0; those 
Members who for a number of years 
been a critic, a somewhat severe critic, 
of the budget proposals. Why did I 
do that? Firstly, during the p:lst 
several years, every time a budget 
was presented there was a heavy du'ic 
Of taxation in it. I know that We !Ire 
living in a period of a developing eco-
nomy. and a developing economy re-
qui,res more and more of investment. 
Part of these inV't!stments has to come 
through raising more and more of 
taxes, from the revenue. Then there 
was the Chinese aggression, and thc'rc 
was gOod justification. But it is hum'!n 
nature, human mind is a very sensi-
tive instrument. Of all the plays of 
Shakespeare which I have seen staged, 
I have never b€cn able to sit through-
out during the performance of King 
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[Shri A ~. Jain] 
Lear. Why? Because the misery, the 
intensity of the misery goes on mouut. 
ing until it reaches a magnitude which 
I cannot bear. You can stand an alter-
nating current Dut not a continuous, 
.mounting current. And the doses 01 
taxation coming year after year have 
made the life of the common mar. 
miserable. Against that background, 
this year's budget is like a cool shade 
.bcneath a copious tree which allows Ii. 

little rest to the pilgrims of progress 
who are proceeding towards the shrine 
.of Socialism. (An Hon. Member: Very 
poeti~!) And therefore 1 welcome this 
budget. 

Sir. I have been Ill. criti of thoe bud-
gets from another point of view a180. 
There was an under-estimation ot 
revenu~ and an over-estimation of 
ex~nditure. It is a sad commentary 
·on the propriety of the procedure 
which the previous Finance Minister 
and the present Finance Minister h3d 
be'<!n following that they purposefully 
depressed the estimates of revenut' 
and over-estimated the expenditurE. 

During the last four years, that is 
from 1961-62 to 1964-65, the addj,tional 
income from the existing taxes and 
the new taxes was estimated at Rs. 
600 crores. But what was the actual 
realisation? According to the actual 
figures of the first three years and the 
revised figure for the current year, ~~e 
i.ncrease was by 100 per cent. 

SIIri Sinhasan Singh (Gorahkpur): 
And before 1960? 

Shri A. P. Jain: Well, I didn't go 
into the historical past. 

Sir, that is bad budgeting. After 
all what is the object of financial est;.-
m~tes? To tell the people what is t.he 
economic condition, the economic cli-
mate in the country, and what etTect 
taxes will have. The object of sup-
pressing, of depressing the estimates 
of income is nothing except to cheat 
the Parliament and the peopl'e at 
large, so that heavy taxation mu~t be 
accepted. 

I am glad to find this year thaI till' 
budget is free from this defecl. 

Sbrl Sham La! SanI: Do not forgd 
the 10 per cent ad valorem on H.e 
imports. 

Shrl A. P. Jain: No one can forget iL 
It is an imposition, and I have Dl7 
own objections to it. The Finance 
Minister, exactly ten days ~fore the 
presentation of the budget, brought it 
in the form of a regulatory duty. I 
am clear in my mind that the object 
of this imposition does not come within 
the definition of regulatory duty. To 
all intents alld purposes It is a financial 
duty. The FinanC'e Minister should 
haVe honestly come forward and im-
posed it as an ordinary additlofaal 
import duty. . . 

Shri Sham Lal Saraf: That is cor-
rect. 

Shri A. P. Jain: Then I would have 
supported him. If he wants money, 
well. he must have it. But there is 
no use saying that the budget is a 
surplus while in fact it is a deficit 
budget. If this duty had been impo,-
f'd honestly as one of the proposals of 
the budget, then the budget. on t~e 
basis of the existing taxation, wou~d 
have been deficit by about Rs. 60 or 
70 crores. 

Even then, by and large, I think 
the budget proposals of this year, at 
least so far as the common man is 
concerned, are good. In the personal 
taJres the common man has received 
some relief. In excise duties he has 
been given some relief. Other fri'cnJs 
have referred to these reliefs in detail, 
and I ned not repeat what they 
have said. But I subscribe to what 
they haVe said, namely that the com-
mon man has been given some relief, 
though it is a marginal relief. No 
Finance Minister can be expected to 
do a miracle in a year, But he has 
made a beginning, and I trust that 
wherever the sh~ pinches a little too 
hard he will give more of relief to the 
commOn man in the ('oming budgets. 

! also like certain other aspects of 
the budget, and some of them are the 
tax rebate on higher production. We 
want this budget to be a productiOD-
orientated; ond the tax rebate an 
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higher production in the form of a re-
fund of excise duty and refund of 
corporation tax are correct step. to-
wards a productivity budget. 
. I also welcome the fifteen per cent 
subsidy in the form of tax rebate on 
higher imports. The Finance Minister 
has giv-em relief from the Capital 
Gains Tax to industrial concerns who 
want to remove their premises from 
.congested areas to open areas, to 
which my han. friend Shrimati Renuka 
Ray referred , and I shaI"e her feelings, 
that it is a good measure. It is a good 
measure because it will relieve the 
.congested areas of the nuisance caused 
by the existence of the factories there. 

Then there is the problem of 
unaccounted money, Finance Min-
ister's two-fold programme of 
bringing out unaccounted money. 
He has done police action, 
searches. But that has not given 
him the desired results. Then he gave 
il conC'cssion: that 1:;, any person who 
voluntarily discloses unaccounted 
money would not be subjected t'J 
penalty. It had had a limited effect and 
only smalI sums were disclosed. He 
has now come forward with a much 
more liberal scheme. That is, anybody 
who ha; unaccounted money can bring 
40 per cent of it into his books pro-
vided he deposits 60 per cent of it 1n 
the Reserve Bank. I air. not a critic 
of the scheme, because we have to 
take H practical view. Ethicaly I think 
it is wrong that al1ti-social elemen~s, 

profiteers, black-marketeer" tax-eva-
ders should be allowed to 'escape with 
payment of a smaller amount of h-= 
than an honest tax-payer But we have 
to face the realities. So by and large 
I support the schemt::. Even sO I find a 
gr~at defect in it. This scheme will 
be applicable only for thre~ months. 
What after three months? The Fin-
ance Minister does not even make it 
clear that after the expiry of three 
months, the concession, namely non-
imposition of the penalty, would or 
would not be appliclJble. If I wereif! 
his plaCe I would preecribe severe 
penalties against persons who refuse 
to take advantagp of this generous 
offer made by the Finance MinistH. 
And I would request the Finance 

Minister to make a provision in the 
Finance Bill that ally tax-evader, anT 
person wh'O has got unaccounted 
money. if he does not avail of this 
offer within the n'ext three months, 
after the expiry of the period of 6l"ace. 
the whole of that lr.onE:y will be for-
feited it by some methcd or th~ othl'r 
Government are able to dMicover it. I 
think that would be only fair and just. 

The Finance Minister appears to be 
very optimistic that he would ·be able 
to control the prices. In 1963-64 there 
was a 9.1 per cent rise in prices, In 
1964-65 the rise has been of the 
order of 14 per cent. Altogethtlr, 
roughly speaking, it is about 23 or 24 
per cent. But then, the wholesale 
prices do not reflect the retail prices. 
The retail prices ha'Vt! risen much 
more compared to the wholesale 
prices, and, therefore, the suffering of 
the common man has been much 
greater. Tll'ere is a temporary fall in 
the prices, particularly of foodgrains, 
and I think this fall will persist dur-
ing the next two or three months, but 
if We have the vision to look into the 
future, into the lean period that is 
coming, I still feel that we are not 
out of the wood, and that prices will 
again begin to rise. In fact, during 
my life-long experience I have not 
come across another case when at 
th1:; time of the year prices have pre-
vailed at such a high level. And when 
the prices begin to rise from this high 
baS€. I am afraid that they will be-
come unbearable to the common man. 
Therefore, there is a great necessity 
to be extremely vigilant for disciplin-
ing prices. 

What are the measures which the 
Finance Minister has proposed to dis-
cipline the prices? He sayS that there 
will be no deficit financing. Well and 
good. He says that the disclosure of 
unaccounted money will also be help-
ful in suppressing speculation in the 
market. That is also perfectly correct. 
Then there ill expansion of bank cre-
dit. It is a double-edged weapon, but 
so far as prices are concerned, I think 
it has the desired effect of disciplin-
ing them. Bllt there are counter for-
ces, powerful counter forces. What are 
those counter forces? The HOWIe will 
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rem-ember that last year. when the 
Finance Minister made his budget pro-
posals he 68.id that no less than 
Rs. 3,000 crores ·were outstanding as 
loans against the Sbltes. On page 34 
of the Explanatory Memorandum this 
year he says that the outstandings 
payable to the Centre from the Statt's 
is of the order of Rs. 3,476 crores. It 
means that there has been an addition 
of Rs. 476 crores. Every rupee of loan 
which remains unrecovered means so 
much expansion of the currency. This 
is a powerful counter force which 
will disturb his scheme for enforcing 
discipline in prices. 

Mr. Deputy-Speaker: His time is 
up. 

Shri A. P. Jam: I can stop, but I 
have not made even half the points 
that I wanted to. 

Mr. Deputy-Speaker: He has taken 
27 minutes. 

Shri A. P. Jain: You might allow 
me to speak because there are few 
occassions when, we can contribute 
something. I have not spoken through-
out this session, and I do not pro-
pose to speak after this. 

Mr. Deputy-Speaker: He can take 
another five minutes. 

Shri A. P. Jain: The Finance Min-
ister says that the installed capacity 
in some of the important sectors-
steel, aluminium. cement and textiles 
-has been exhausted, and that further 
increases hi production can take place 
only if nr·w capacities are installed. 
The private sector todny is on a 5it-
down strike. They arc completely 
non-co-operating with the Govern-
ment. We have seen what Shri 
Masani said. We have also known 
what the Federation of Indian Cham-
bers of Commerce and Industry has 
to say. May be the new capacities will 
be delayed or may not come up. 
Therefore, .I want to utter a word of 
caution to the Finance Minister. Un-
fortunately, he is not here to hear. 

The Mlnlster of PJannln, (Sbri 
B. R. Bliarat): He has to reply in tbe 
other House. 

Shri Morarka. (Jhunjhunu): He has. 
two able deputies. 

Shri A. P. Jain: He must be extre-
mely cautious and vigilant that the 
prices are controlled lest they go out 
of hand. 

Shri Masani pointed out 8 discre-
pancy between the Finance Minister's 
Budget speech and the Finance Bill. 
I agree with him. The Finance Min-
ister's Budget Speech says, in para 53. 
of Part B, that tax credit certificates 
on Central excise could be used for 
expansion of industry, for repayment 
of loans to financial institutions, and 
fOr redemption Of debentures. On the 
other hand, section 280Z.D. of the 
Finance Bill refers only to the repay-
ment of loans to financial institutions 
and to redemption of debentures. The 
Finance Minister is an hone~t man. It 
is an error committed by the drafts-
man, and I tru!!t that he will See that 
the provisions of the Finance Bill are 
brought in line with the promise 
helt out in 'his speech, namely that 
the tax credit certificates on Central 
excises could be used also for the ex-
pansion of industry. 

In para 67 of Part B of his sp-eech. 
he says that exemption will be given .. 
to Chartered Accountants, architects, 
solicitors and lawyers on the amount 
paid for buying annuities for old age. 
It is a very helpful provision. For 
th~ first time, it has come in. While 
for Governm'Cnt servants there is a 
provision for pension or provident 
fund, for a professional man there was 
no such concessiOn available tili now. 
So, this is a welcome measure. He 
has also taken the power to notify 
other self-employed professional men. 
I want him to give a clear and cate-
gorical assurance to this House that 
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he will cover all the professional self-
employed men in the notification. Es-
pecially, take the case of a doctor. A 
doctor practising privately stands on 
the same level as a lower, and he is 
.entitled to this conces3ion. 

Now I come to a very important 
part of the budgetary proposals. The 
Finance Minister on page 1 of Part A 
of his speech says that the Budget and 
·economic policy "are instruments for 
advance towards a shining vision of 
economic independence, of prosperity 
with social justice" I cannot do more 
than subscribe wholeh-eartedly to this 
enunciation of a healthy principle by 
the Finance Minister. As I said be-
fore, by and large, this Budget pro-
vides incentiVe for production, parti-
cUlarly the 25 per cent tax credit on 
higher production and 20 per cent re-
bate on additional corporation tax and 
certain other minor concessions which 
the Finance Minister has given are 
helpful steps towards increasing pro-
duction. What does the private sector 
want? They want that the divident 
tax, capital gains tax on bonus shares 
and the surtax must be abolished. It 
is imp-osJible in the present state of 
conditions. I believe that even if all 
these taxes were abolished, the eco-
nomic climate will not pick up be-
cause the cause of the economic 
malaise is somewhat else. In my 
opinion, it is the dear money policy 
which the Government has been fol-
lowing persi1tently during last year. 
The bank rate was raised from 4 to 5 
per cent. and then from 5 to 6 per 
cent. Banks are allowed to advance 
mon!!y to private parties at rates of 
interest from 9 to 10 per cent. The 
high rates of interest are a disincen-
tive to investment in equity shares. 
Whnt is the return on a blue chit to-
day? It is about 5 per cent. If I de-
po-it money in a scheduled bank, I 
get 6 per cent; if I lend money to a 
Round private party, not an insolvent, 
I will get 10-12 per cent. The dear 
money policy is a two-edged weapon 
which if applied in'Hscriminately 
would retards industrial progress. I 
would honestly and earnestly request 

the Finance Minister to give second 
thought as to whether he should con-
tinue the dear money policy. All 
over the world, the dear money 
policy ha3 proved as a limiting fac-
tor to production. I will now come to 
what the Finance Minister himself 
admits. On the 11th of March, he said 
"The class of people who were invest-
ing in a small measure were not doing 
so now because they had no money. 
At the same time those who had more 
money are not investing because they 
have not been approached." What 
class of people has he in his mind? 
He had the rural people in mind. I 
doubt it. But those few in the rural 
areas who have money are not used 
to invest in shares. Secondly. in new 
enterprises, if you invest money, you 
do not get any dividend for five years. 
Villagers are not foolish to invest 
money on these terms and conditions. 
This is a matter which calls for great-
er thought. The Finance Minister iI 
probing in the dark. He should give 
greater thought to the factors which 
are retarding production and I am 
sure he will find a remedy. 

One of my friends here said that I 
must express my views on this very 
important question of foreign inwst-
ment. Doubts had arisen even in the 
highly industrialised countri-es about 
foreign capital. Big industrialised 
countries in Europe, Britain, West 
Germany and France, are today afraid 
of what they call the 'satellisation' of 
their economy by the American capi-
tal and they are having second 
thoughts on this. Our approach to for-
eign capital must be selective. We 
can have foreign capital for high!,. 
sophisticated industries which require 
the expertised know-how such as 
petro-chemicals. I also welcome the 
foreign capital in industries which re-
quire large capital, particularly ia 
agro-industries such as fertilisers, in-
secticides, etc. I feel pained when da,. 
after day I rea, in the papers that 
foreign capit31 is invited for the 
hotelier trade. We have enough of ex-
perience .... 
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Sbri B. B. Bhapt: They earn for-
I'.gn exchange. 

Shri A. P. Jain: They can earn for-
eign exchange with Indian rupeees; 
cimply because you import foreign 
capital, they do not earn foreign. ex-
c:hange. The difficulty is that yOU do 
not realise it. 

Mr. Depaty-8peaker: The han' 
Member has taken 45 minutes; he 
must conclude now. 

Shri A. P. Jain: I am not talking 
foolishly; if I do so, you can ask me 
to sit dowIl. I was saying that we have 
got enough experience of running 
hotels and it we have to learn ad-
vanced techniques, my friend 
Mr. Bhag.at could send persons who 
have experience of hotel industry 
here to go and study Hiltons or 
Sheratons and learn their latest tech-
niques rather than bringing them 
here. It is not such an important trade. 
I repeat hundred times that you 
should not import any foreign capital 
for hoteliering. 

The FinancE' Minister says: 

"I could not say how much of 
foreign capital could be expected 
during the Fourth Plan because 
India was not the only country 
seeking it. There was intense 
competition to attract foreign capi-
tal and Canada, Brazil, Australia 
and African countries were among 
the competitors. The climate is 
not encouraging but it may 
change." 

What is it that is discouraging foreign 
capital from coming into India? It is 
not the economic policy. It is bad 
administration. I have talked to a 
number Of industrialists in America 
mtd h-ere too. They are tired of the 
procedural delays. They are tired 01 
the red-tapism. It we have to imt>ort 
foreign capital, I do say that it is in 
our interest to Import foreign capital 

in selective industries. We must re-
move all th-ese administrative lacunae. 
Again we want foreign experts for 
everything, for police investigation, 
for unloading of food ·ships, for price 
fixation. The sophisticated Indian,; 
today nre taking to the western me-
thod of eating food, using fork and 
knife; but they use them rather 
clumsily. Should we then import 
American wet nurses to teach table 
manners to our old men and sucking 
to babies? Surely, we are not going 
to do it. I would here like to support 
what the Prime Minister said to the 
Federation people the other day: "I 
beg of yOU to use local talent and local 
expertise. It is only when they are 
not available, you should go to the 
foreign countries". It is a very healthy 
advice and I trust it will be acted 
upon coming as it does from thf" 
Prime Minister. 

15 bnI. 

I now come to the last point. It is 
my pet agricultural production. Agri-
cultural is said to have been 
given top priority in theory. In 
actual practice, it has the last priority. 
There has been an increaS'e in agri. 
cultural production, but not So much 
on account of planning as on account 
Of the hard work PUt in by the farm-
er. Agriculture requires an integrated 
approach. It reuqires better seed; 
better tools, more of water and more 
ot fertilisers and more of scienti.flc 
and technical knowledge. Well and 
good. I know that the private Mem-
ber's time is limited, and I have ex-
ceeded the limit and I will, therefore, 
cut down my speech. I will now con-
fine myself only to one thing, and that 
is chemical fertilisers, in order to de-
monstrate to this House as to how 
agriculture has been criminally neg-
lected. When the third Plan was in 
the stage Of formulation, I was the 
Minister of Food and Agriculture, and 
I set up a team to work out the che-
mical fertiliser requirements for the 
third Plan. Our recommendation was 
that we would require 15 lakh tons 
of nitrogen, 71 million tons of po1aJ-



SIl1 General Budget- CHiAlTRA 1, 1887 (SAKA) General Dilcuaston 5118: 

Ilium and two lakh tons of potash. 
What did the Ford Foundation Team 
lay about it? The Ford Foundation 
Team said that these are the very 
minimum requirements. They further 
Itated that with improved methods, 
twice the quantity of nitrogen, that is, 
'three million tons, and four times the 
quantity of phosphoorus, that is, 30 
milliOn tons, and eight times the 
~uantity of potassium that is, 16 
aakh tons, could be usefully utilis-
ed in India. But what did the 
Planning Commission do? They ar-
bitrarily slashed our target and re-
duced it to one milliOn tons of nitro-
gen, four lakh tons of phosphorus and 
only two lakh tons of potassium. What 
are the actual achievements? We 
are producing a liUe more than three 
takh tons. The Budget has made a 
provision of Rs. 75 crores for next 
Fear-both Or the indigenous fertil-
Iser and import from abroad. It will 
give us 5'75 lakh tons of nitrogen. 

I am only quoting from his figures. 
What were the expectations even ac-
eording to the Plan? We would have 
at least 10 lakh tons of nitrogen. That 
Is one part of it. What about trac-
tors? That is a sorry story. I have 
made a study of it for so many years. 
Statements are given by Ministers 
about the performance and availabi-
lity of tr~ctors. We are told that 
.. luable machinery is lying idle. 
20,000 tractors were lying idle. Coal 
machinery is lying idle. Aircraft 
are lying idle becaUSe of the 
lack of replaceable parts which cost 
• IImall amount. Two years ago, when 
the late Prime Minister was alive, I 
wrote to him that 200 odd plan'!!s were 
lying idle in a factory at Kanpur. 
They could be renovated by incurring 
an expenditure of Rs. 15 crores to 
Rs. 20 crores. They are still lyin, idle 
there. This is a lamentable lltory. 
Import of repair and replacement 
parts must be given top priority. If 
aKl'iculture is to be developed, it must 
be given its proper place and priority 
In the real sense. When you were in 
the Chair, I think it waa last year, I 
made out a point that co-operative 

credit could be made cheaper. It is 
available at eight per cent. I plead 
that it could be made cheaper by 
about 25 per cent of a procedural 
change, namely, by cutting one link 
in the distribution system. 

I make an earnest enquiry from the 
Finance Ministry as to whether they 
have taken any action' on my sug-
gestion of the last year. It was a pro-
posal made by me. It was not a pr'o-
posal made by a Member from the 
Opposition. It was a proposal from a 
member of the party, to help the 

. farmer and help the nation. Why was 
that suggestion not acted upon? (In-
terruption) . 

Mr. Deputy-Speaker: The Hon. 
Member's time is up. 

Sbri A. P. Jain: I have indulged 
upon your generosity, and I would 
finish soon. Since you have been 
generous, I 'Yould request you to be 
a little more generous! 

This is the first bunget session in 
which we are meeting without Jawa-
harlal Nehru. Of him, it has been 
said that he has left more problems 
than he had solved. This is the least 
criticism of a great man. Did not 
Alexander leave great problem,; of a 
vast empire atlter his c\enth than what 
he had inherited in the small princi-
palMy of Macedonia? After over-run-
ning the whole of the northern Asia 
and Western Europe ..... . 

An hOD. Member: Where has he got 
it from? 

Shri A. P. Jain: I know English. 
1 need not learn it from 
him. .... did not Chengiz Khan leave 
vaster pr®lems than he had inherited 
as the head of a Mongol clan? Did 
Napoleon exhaust all the complicated 
issues meant for the reconsh'uction of 
Europe? The great revolutionary 
leader, Lenin, lett a larger number 01 
unsolved problems when he died. Our 
great leader, Br.pu cou!d not lead the 
Congress to it. zenith before he dled. 
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He reconunended that the Congress 
should be disso:ved. Big men move 
forward like the tempest tearing down 
forests and woods, pulling down trees, 
toppling down hillocks and changing 
the course of rivers, and yet, they do 
not arrest their onward march to look 
backward Jawaharlal Nehru broke 
down India's traditionalism, orthodoxy 
communalism, poverty, backwardness 
and ignorance. He did not live long 
enough to find final solutions. No 
mortal has ever lived long enough to 
complete the process. All of us put 
together are pygmies compared to the 
gigantic stature of our departed 
leader. But he has left sound tradi-
tions for us; we dare not arrest the 
speed of progress. Our economy has 
received a certain momentum which 
must be sustained. As men down to 
the earth, it is also our-duty to conso-
lidate the gains -already made. It Is 
not possible for my Finance Minister 
to achieve miracles In a budget. But 
I trust that the cumulative strength 
and the wisdom of all of US will pave 
a way for a prosperous and happy 
:ruture. 

Shrl A. C. Guha: Mr. Deputy-
Speaker Sir this is the first time in 
many years that We have got a balan-
ced or rather a SUrplUS budget with-
out any new taxation: that is, we 
expect the beginnig of a new phase of 
Indian economic development. In the 
third Plan report, it has heen !'tuted 
that there should be a period o! de-
cade or more of economic development 
leading toa self-reliant Or ~elf-!(ene­
rating economy. It is to the credit of 
our national economy that in spite of 
taking- the burden of the fourth Plan, 
the budget of the last year of fhe 
third Plan could have balanced all its 
commitments without imposing any 
new taxation. I hope from the point 
a1 view of internal economy We have 
almost reached the stage of self-
generating economy, but for external 
economy, We haVe not yet very much 
advanced. 

The Finance Minister, on the 17th 
l"ebruary, made a'ltatement in this 
House about the foreign exchange 

position. Our foreign exchange posi-
tion has been continuing to be critical 
Or somewhat difficult for many year .. 
but now it has reached almost the 
stage of a crisis. But for l!ome ad-
vances or loans given by the Inter-
national Fund and also />ome loan. 
from the Consortium, I think the posi-
,tion wou~d haVe been very difficult, 
particulary when We had to entertain 
large repayment commitments on the 
loans we had taken. 

In this connection, I would like to 
draw the attention of the House to 
one matter about our earnings through 
invisibles. Why has that also been 
going down? There should have been 
some earnest effort to see that our 
earnings through invisibles may 
increase rather than go down. In this 
connection I should also like to refer 
to the f~reign investment. Large 
amount of money is going out of 
India by way of Projects earned 
here and remitted abroad. We 
have nO objection to foreign invest-
ment, but as has been stated by my two 
predecesol'J, there should be some dis-
crimination between investment and 
investment. It should be only in very 
difficult technological matters and not 
for ordinary consumer goods. 

Another point I want to make iI 
about the fashion of having foreign 
know-how fOr anything. In the Eco-
nomic Survey, it has been stated that 
there is some increase in the payment 
for technical know-how. Why should 
so much foreign know-how be im-
ported? I had some occasion to dis-
cuss this with some Indian scientists 
and techo'ogists and they expressed 
deep resentment at being ignored and 
being humi'iated by their own Gov-
ernment because for anything, Gov-
ernment is thinking of importinr 
foreign know-how to advise it. I was 
told even to tackle the problem of 
Delhi buses emitting smoke, there 
was a proposal to invite a foreign ex-
pert to advise the DTU. It is an ordi-
nery thing and any mechanical mllil 
can advise the Government on it. We 
should be careful in these matter.. 
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particularly when our foreign ex-
change position is 80 difficult. 

In our economic development, we 
have made much progress. Whatever 
the representatives of the communist 
or swatantra party may say, it is no 
use denying the fact that India hus 
made great strides in ind.ustrial deve-
lopment. OUr three plans have more or 
la,s been successful. But in the course 
O't their implementation, some imblan-
ces have been created the most im-
portant of which is the price factor. 
Year after year in almost every budget 

_ speech every Finance Minister ex-
pressed concern about the price spiral 
and also some sort ot determination to 
('heck it, but all their attempts have 
failed so far. This year also the 
Finance Minister has expressed con-
ce-rn and also some determination to 
check the prices. But I am doubtful-
other members also liIlve said s~ 
about the competence of goverrunent 
to do it with the present machinery. 
Only a few months ago, we reached 
almost a critical stage in the procure-
ment and price of foodstuffs and food-
grains. The prices went up by even 
50 Or 60 per cent. This was not due 

10 any non-availability of foodstuffs. 

The supply last year was rather 
better than the year before. Y <->t, this 
crisis was created by a combination of 
the private -sector i.e. the private tra-
ders. Government have not been able 
10 break that combination or control 
those forces. This year, in spite of the 
bumper crop prices have not come 
down as they ought to have. We are 
afraid that as soon as the monsoon 
starts, those forces will aiain com-
bine and make a determined effort to 
push up the priCes. In prices as in 
production it is the combinatiOn of the 
private interest, the, businpsemen and 
the manufacturers which has put pre-
ssure on the government to yield to 
1heir demands. 

In his budget speech, the Finance 
Minister has put forward some carrot 
bE-fore the private sector regarding 
production, declaration of unaccou~ted 
money, export and many other thillg'!!. 

2503 (Ai) LSD-B. 

I am not sure if that carrot will en-
thuse the priva.te sector and they will 
yield to his pe~suasion. Government 
should take some other stricter mea-
sures. It was suggested that in the 
case of certain economic offences, the 
properties should be confiscated. The 
undeclared and unaccounted money 
after a certain period should be con-
fiscated. If baby food or any other 
things are found to be concerned or 
deliberatedly withheld from the 
market for creating an artificial scar-
city and pushing up the prices, those 
things should be confiscated. The Act 
was amended, though not adequately, 
but even this has not been used by 
any State Of even by the Centre in 
Delhi. So, there is a big gap between 
Government's declaration of policies 
and their implementation. The ad-
ministrative machinery has not acted 
up to the policies decJared by the Gov-
ernment. 

Another imbalance is that production 
has lagged behind. Though we have 
made sufficient progress in industrial 
production, our agricultural production 
has been lagging behind.' Regarding 
the third plan targets it has been said 
that the financial investment will be 
fulfilled or even exceeded, but the pro-
duction target will not be fulfilled. 
This is a dangerous state of affairs as 
it is sure to lead to inflation. [f the 
money is to be spent, but the produc-
tion target is not to be reached, Gov-
ernment has to think over the whole 
process. This is partly dUe to ex-
cessive rise in prices. The estimate 
of every project has gone up by more 
than 25 or 30 per cent. The abnormal 
rise in prices h8l;; to be checked not 
only for the common man's benefit, 
but also for the benefit of Govern-
ment's own projects. 

Practically from the beginning of 
the second world war, we have been 
going through almost a mad race att~r 
money circulation, without any consI-
deration of its effect on the common 
man or on the priee factor. Even a1ter 
independence, almost every year we 
haVe had a deficit budget. This year 
we have not had a deficit budget, ,so 
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long there has not been any deliberate 
attempt for the contraction of the 
monies circulated so long, except in 
one year. Unless there is a deliberate 
policy like that, there can be hardlY 
any expectation for the prices to come 
down. 

I nOw refer to another imbalance. 

In his budget speech, the Finance 
Minister has said: 

"Some of the State budgets for 
the coming year which have been 
presented so far reveal a deficit. 
I propose to have discussions with 
the State Governments to ensure 
that their operations are generally 
in line with our policy of curbing 
inflationary pressure on the eco-
nomy." 

1 am told that all the State Govern-
ments were asked to avoid deficit bud-
geting and also to make preparatory 
arrangements for the fourth nlnn. But 
practically none of them has done 
anything of that kind. Not only the 
policy, but definite instructions of the 
Central Government were not heeded 
to by the State (}Qvernment. It is said 
that about Rs. 3500 era res would be 
due from the State Governments to 
the Central Government. I do 110t 
know how they expect to realise that 
money eXcept by giving them fresh 
loans, by a paper transfer accounting 
system of repayment and fresh loans. 

There may be something deliberate 
on the part of the State (}Qvernments, 
particularly this year, to present deficit 
budgets, some deliberate purpose be-
hind it, in view of the Fourth Finance 
Commission coming up. It may be 
that every State Government wanted 
to present a miserable state of their 
finances to the Fourth Finance 
Commission. That is not a good 
practice. The Finance Minister has 
stated, and we have also seen in the 
papers, that he would call a conference 
and discuss this matter with the State 
Governments. I can understand that 
there is something deliberate in their 
working, something negligent in their 
administration as otherwise so much 

money could not have been kept pend-
ing for repayment to the Central Gov-
ernment. 

At the same time, Sir, it is neceJsar,. 
to understand the difficulties of the 
State Government. The responsibility 
of all development works like e!iuca-
ation, health, agriculture and other 
things is dependent on the resources 
of the State Governments. These ar~ 
expanding commitments. Therefore. 
the financial responsibility on all these 
items is also gradualy expanding. 
The immediate iSSUe before the country 
is the salaries of teachers. It would 
require several crores for each State 
Government to pay adequate salaries· 
to the teachers. The whOle population 
including the agriculturists and the 
middle-class is in some 30rt of a 
ferment. They have become con-
sicious of their rights, their rights to 
have a better living. It is no use 
pleading the inability of the State 
Governments to pay the teachers or 
their own staff. Their own staff are 
much less paid than similar staff of the 
Central Government. They may be 
working in the same city like Banga-
lore, Calcutta, Allahabad, Lucknow or 
some other city, but the Central Gov-
ernment employees of the same calibre 
and same status would be getting a 
much higher salary than what the 
State Government employees would 
be getting. This thing should not btt 
allowed to continue. 

There is, again, the city compensa-
tory allowance. I do not find any 
logic for that. This city compensatory 
allowance is at present admissible 
only to Central Government employees 
in Bombay, Calcutta, Delhi or other 
big cities. Now the cost of living in 
small towns and big cities is more or 
less the same. Sometimes in small 
towns the cost of living is more com-
pared to big cities. Therefore, if there 
was some jUstification for the city 
compensatory allowance in earlier 
years, I do not think there is any jUstl-
fication for it at present. If there is any 
justification for this city compen3atory 
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allowance, it should be given to all em-
ployees whether working with the 
State Goverrunent or the Central GOY-
ernment, whether serving in big cities 
or in small towns, because there is 
Ilardly any difterence between the 
cost of living in big cities and small 
towns. 

I would like thi!! House to realise 
the difficulties ot the State Govern-
ments. Every Finance Commilsion 
has reterred to the difftculties of· the 
State Governments. In its report the 
Firat Finance Commission has said: 

"We have felt some handicap 
by the lack or inadequacy of 
!>actual and· statistical data." 

It recommended that a small organisa-
tion be set lip preferably as part of 
the Secretariat of the President, to 
make a continuous study of the 
inancCg of the State Governments so 
that the next Finance Commission may 
have the benefit of getting a complete 
picture before it. I do not know 
whether anything has been done in 
this regard. The Second Finance 
Commission said: 

"We have already indicated our 
objection to the grant of indirect 
mbsidy by way of concessional in-
terest. At the same time, we 
think the Union should not deal 
with the States as it they were 
commercial bankers." 

Then they said: 

"For all these reasons it is for 
consideration whether the time is 
not ripe tor a review of the Con-
stitutional provisions dealing with 
the financial relations between the 
Union and the States." 

The Third Finance Commisllion also, 
on page 17, said: 

"The question of distribution of 
the share to·be assiened to the 

• States is not only complicatl"d but 
a controversial one." 

So, having regard to all these remarks 
made by the three successive Finance 
Commissions, 1 think it is time for the 
Government now to make a review of 
the constitutional position which has 
been recommended by the Second 
Finance Conunission. Whether the 
State should be left with only inelastic 
sources of revenUe and all the elasttc 
sources of revenue will be with the 
Centre and alI developmental heads 
will mostly be the charge of the States 
whOSe financial commitments will be 
expanding year after year, is a very 
vital matter for the Central Govern-
ment and the Finance Ministry to con-
sider. They should consider whether 
the States also should have some elas-
tic sources of revenue and something 
more should be given to them as a 
matter of right and not by way of 
grants-in-aid or subsidy or devolution. 
It has been admitted by all the three 
Finance Commissions that devolution 
is not an easy thing. 

In this connection, I would like also 
to refer to the difficult position in my 
State W. Bengal. Since the days of 
the Meston Award great injustice has 
been done to my State. The two sub-
sequent awards-the Ncineyer Award 
or the Deshmukh Award-or the 
awards of the three Finance Commis-
sions, I do not think, have improved 
the position. It should be t'ealised 
that West Bengal is a problem State. 
There have been legacies of the Se-
cond World War and its scorched-
earth policy or -the denial policy that 
existed then. There have been lega-
cies of the 1943 famine. There have 
also been legacies of the partition con-
sequent upon which 50 lakh refugee~ 
eame into West Benpl. Moreover, 
there is the big problem of Calcutta. 
For a small truncated State like West 
Bengal, Calcutta is too big a problem. 
Its imporf.oance is not only for Bengal, 
it is important for the whole of India, 
not only for the States in the Ea!ltct'n 
Zone but also for parts of Madhya 
Pradesh, Uttar Pradesh and Nepal, 
Sikkim and Bhutan. This is the 
nerve-centre of all trade, commercial 
and ftnancial transactions. Consider-
ing all these the Cen~al Government 
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should take a more sympathetic 
attitude towards the problems nf Cal-
cutta and of West Bengal. 

During the Third Plan it was sug-
gested that the target should be 
Rs. 250 crores-RB. 160 crores of 
Central Government aid and Rs. 90 
c~res from the State. The quota of 
the State has gone up to Rs. 150 
('l'ores, but the quota of the Central 
Government has come down to RB. 145 
crores due to the emergency. One 
thing I would like to point out here. 
The Bengal Government has spent 
about Rs. 32 crores for power genera-
tion according to the recommendation 
of the Sachdev Committee. The power 
generation in West Bengal is not only 
for the benefit of West Bengal but for 
the benefit of the whole of India be-
caUSe it will increase the industrial 
production. I hope the Central Gov-
ernment will consider the question 
whether the entire Rs. 32 crores should 
be borne by the Bengal Government 
alone or it should be shared by the 
Central Government also. 

Now that Shri Tyagi is here I would 
like to mention one thing. With the 
new exodus starting from January 
1964 there have been 4 lakhs to 5 
lakhs refugees in West Bengal, I refer 
to those who have not gone to camps, 
and out of thOSe who have gone to 
camps about 50,000 have come back 
to West Bengal. What will happen to 
them? The Central Government haft 
said: we have no responsibility for 
them. The Bengal Government might 
also say {hat sinCe refugee rehabilita-
tion is the duty of the Central Govern-
ment, they will have nothing to do 
with jt. At the same time, these 4-
lakhs or 5 lakhs of refugees will be 
a charge on the economy of West 
Bengal, if not on the revenue of that 
State. For that reason and alBo for 
hUman considerations, I would request 
Shri Tyagi and the Central Govern-
ment to consider this question afresh. 

Lastly, I come to the question of 
border security. There are about 
1,300 miles of border areas. in West 
Benial, 650 miles in Assam and 150 

miles in Tripura. Now the border 
regions are protected by the State 
Governments and the task is gradually 
becoming more and more difficult and 
costly. Why could the Central Gov-
ernment not bear a portion of that eX-
penditure or, better still, completel1 
take over that function as that money 
is spent not On the protection of three 
States but on the protection of the 
whole of India? 

This budget is an indication of the 
soundness of India's economy. It is 
also an indication of the soundnps:; of 
the Fourth Plan, which envisages un 
investment of Rs. 21,500 crores. Any 
person, whether it is Shri Masani or 
others, who is expressing a discordant 
note and pessimism is not looking <\t 
the problem realistically. The 
country is determined to iO ahead with 
the Plan. The peOPle have borne the 
tax burden year after year. In spite of 
that tax burden, they have returned 
the' same party to power in three 
successive general elections. That 
shows that even though the taxation 15 
very heavy tile people have endorsed 
the policy behind it. Now the time 
has come when the common man and 
the tax-payer should have some rellef. 
I hope they will be given some relief 
and the Fourth Plan will the imple-
mented in good time. 

15.11 hrs. 
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Shrlmati Sharda Mukerjee (Ratna-
giri): Our country faces today one 
of the most .critical periods we have 
experienced since independence, It is 
a period of scarcity and a growing 
feeling of insecurity. It is also a 
periOd of uncertainty on our borders, 
and each one of us must contribute his 
legitimate share and more for on 
OUr personal and collective' effort de-
pends the very existence of the whole 
nation and the future of our children 
and our children's children, 

16 hrs. 

This morning, Shri Masani, a very 
able exponent of his party, opposed 
the Budget, I would say that anyone 
who votes against the Government's 
Budget, votes against the provision of 
food and basic necessities for our peo-
ple; he votes against the strengthening 
of our defence against foreign aggres-
sion. If these things could be provid-
ed without raising additional revenue, 
without a heavy burden of taxation, 
then indeed the Finance Minister's 
task would be an easy one. It would 
then be perfectly justifiable to draw 
a parallel betweerl the taxation poli-
cies of other countries and ours. But 
this we must accept, this basic pro-
mise, that revenues have to be raised, 
and the question before us therefore 
is whether the proposed taxes are 
equitable, whether they are reasonable 
under the circumstances, and second-
ly, whether the Government fulfils its 
obligations and responsibility to the 
people by a proper utilisation of reve-
nue. The Government's budget is a 
good budget. There is no leeway for 
further concessions in the present cir-
cumstances. Personal taxation is 
lower; some of the .consumer articles 
should come down in price due to the 
removal of reduction of excise duties 
and the corporate sector, which has 
shown rising profits through the last 
decade or so should not grumble at 
the taxes. They are a powerful group 
and their voice is the loudest though 
their gains have been the highest. For 
those with salaries and no perquilitel, 
for thOSe who eke out a meagre liv-
ing in the countryside or the crowded. 
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tenements of the city, there is little 
relief but their voices are muted. They 
are not the organised sector. Madam, 
if people were to render unto Caesar 

. all that was Caesar's Government's 
evIfers would swell and to that ex-
tent some of the present ills which 
burden our economy would be reduc-
ed. I say, reduced, not eradicated. 
Jt'or, that is a different thing altoge-
ther into which I do not propose to 
go now. If people paid their legiti-
mate taxes-the tax arrears in 1963-64 
were Rs. 97'14 crores; from 1953-54 
to 1963-64 the tax arrears amounted 
to R6. 277' 76 crores-if there was a 

sudden impulse to offload un'iiccount-
t'd money to the Reserve Bank and 
give up 60 per cent of the ill-gotten 
gains and pay an overall tax of 57 
per cent, if an unexpected national 
zeal made people want to convert their 
gold into gold bonds which promises 
a return of 7 per cent, in other words, 
if this chain of 'ifs' went all the way 
through. there would be no problems. 
As it happens, well intentioned as 
these proposals are, one really does 
not expect them to yield the legiti-
mate amount to the revenues. In 
effcct what happens is that people say 
that Government does not play fair 
and the Government says that people 
do not play fair. It is a never-ending 
cycle, like that old song about the 
chicken and the egg. Which comes 
first. the ,chicken or the ~g-the egg 
or the chicken or the chfcken or the 
~gg? It goes on. The fact is that 
there is a lack of confidence. What is 
it that really makes people withhold 
co-op€ration, which makes them mis-
trust and doubt those in their autho-
rity? What is it that has shaken the 
confidence of the people? Very often 
it is the faulty implementation of poli-
cies. the waste and negligence in the 
use of public funds especially in the 
public sector the overbearing and 
could not ca;eless attitude of some 
Government officials and I would 
say,-t'ven Ministers, the utter disre-
gard of economy in relation to their 
own expenditure on State account-
all these and others are glaring ex-
amples of their lack of responsibility 
10wards the country and the people. 

Unless the Government mends its own 
ways and caste the mote out of its 
OWn eye, can you expect the people to 
respond or fwfil their responsibility 
to the country? In no country which 
calls itself a democratic country, 
Madam, have I seen such a la'tialcade 
of cars preceding and following the 
Ministers' cars as I have seen in our 
cities. In no democratic country, 
Madam, do Ministers and officials oc-
cupy such extravagant houses which 
is quite out of keeping with the con-
ditions in our country, nor have I seen 
so mUch of additional staff beini us~d 
for personal work as they do here. 

The MiDlster of Works and Hoaslu&' 
(Shrl Mebr Chand Kbanna): I hope 
you also include 'officers'. 

Shrimati Sharda Mukerjee: I said 
"officials and Ministers." I said "Min-
isters" reluctantly, but unfortunately 
I have seen them have sometimes. 
have I seen public servants assume 
the mantle of this inordinate and dic-
tatorial authority over the people, as 
J have seen them here sometimes. They 
do not behave like public servants, but 
like public masten. 

An hon. Member: Shri Muani i. 
happy. 

Shrlmatt Sharda Mukerjee: The 
people know only too well that for a 
price anything can be arranged; that 
subversion of laws and regulations is 
an easy matter if you know the rOpes 
and that is what undermines the con-
fidence of the people. 

Take the question of our exports. 
We are short of our Plan target of 
Rs. 900 crores by about Rs. 90 crores. 
And to remedy that, the Finance Min-
ister has given a rebate of 15 per ~nt 
on the value of goods exported. It 
is all very good; it is a very good 
plan. But that apart, the export trade 
has become. or is about the biggest 
racket in th~ country, not only in re-
lation to the leakage of foreign ex-
change but in other ways as well. 
Last year, I was in some of the west-
ern countries, and I heard complaints, 
constant complaints about the goods 
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being below par in comparison to the 
approved samples sent about the dis-
honest methods of I~dian business-

men and such other things. Who gives 
these export licences? Who decides as 
to l'I,ho should be allowed to export 
a certain .commodity? And how is 
this done? So many of our officers 
go abroad to promote trade relations. 
We maintain a large staff of people, 
trade attaches and others, and what is 
the net result of it all? We sent shoes 
to Russia, shoes which had cardboard 
soles. How does this sort of thing 
happen? If such thing; are allowed 
to go on, can we really expect to 
expand our exports and gain a better 
reputation abroad? I would like to 
know, when the Government has 
assumed so much power unto itselt. 
why it does not prevent such things 
from happening. 

As regards the corporate sector, I 
do not understand. what they have 
10 grumble about it. U anyone has 
clone well out of this budget, it is the 
corporate sector. But who shouts the 
loudest about it? Shri Masani-I 
would not say he does it loudly. but 
he speaks very affirmatively. The 
protagonists and the protegees of the 
corporate sector. With the new pro-
duction incentlves-a reduction of tax 
liability for certain companies which 
are engaged in manufacturing or pro-
cessing things or in basic industries, 
from 60 to 50 per cent on the first 10 
lakhs of income and other such con-
cessions--I should think that they 
would express Bome satisfaction. But 
no; not only do they express their 
protest in a loud voice. but from 
newspapers we find there is a fall it' 
the stock market. It is rather sur-
prising to know that the stock mar-
kets also are not always controlled 
by investors. Why is it that they are 
more controlled by the financiers and 
how long can they sustain thi; fall 
in the prices? As far as investors are 
eoncemed, it is true that they are shy 
of investing in industries. Of course, 
the return from the industrial invest-
ments is not comparable to the return 
from things like housing or loaned-out 

money. The corporate sector has cer-
tainly contributed a tremendous 
amount to the national development 
and its admirable progress and the 
rate of growth have been certainly 
undeniable. 

But one must remember that they 
have had a protected market and they 
have had a booming market and they 
have not been exactly stranded, as far 
as assistance from the Government 
was concerned. As I said, the only 
rather noticeable feature of this 
budget is that it has done nothing to 
change the balance from the mono-
polistic control of the top industrial 
groups to a more diversified, a more 
evenly distributed pattern of indus-
trial structure. Is it not time that the 
Government broadened the industrial 
base and made it possible for small 
and medium entrepreneurs to ('orne 
into the field? The Government can-
not say it is working towards a more 
equitable distribution of wealth and 
a higher standard of living and then 
absolve itself of any further respon-
sibility beyond framing legislation 
and collecting taxes. Is it not a fact 
that the LIC, the Industrial Finance 
Corporation. the State Bank and other 
Government-controlled financial insti-
tutions give loans mainly to top indus-
trialists? Is it not a fact that Govern-
ment has equity holdings either dir-
ectly or through the L.I.C. mainly in 
large industrial groups? I do not for 
a moment, say that loans or fina~ial 
assistance should be given without ade-
quate investigation or enquiry into the 
balance sheets. managerial ability and 
such other things. But I cannot under-
stand why it should be restricted to 
large industrialists and why it should 
not also be given to the smaller men. 
We are told that the large industrial 
groups give better return. How far 
is it true? Have they also utilised 
the assistance properly? Have they 
not fallen back on their interests and 
such things? I think this is a matter 
which Government needs to look into. 

Two months ago, I Was in Bombay 
and I found there was credit strin-
gency there. It there is money any-
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where, it is in Bombay-plenty of it-
but you can have it at a price. When 
• man goes to a bank, the bank says 
'no money' because Government has 
tightened credit and increased the 
bank rate from 5 to 6 per cent. He 
needs money to carryon his day-to-
day business because his payments are 
held up. He then goes to the com-
mercial houses, the very houses to 
which G<Jvernment has given money. 
In other words, Government lends 
money to certain industrial groups 
and those people are loaning out the 
money to smaller men at an interest 

of something like ~12 per cent. This 
is a thing that Government needs to 
look into. 

One appreciates that to curb infla-
tionary pressures in the country and 
to curb prices, the Finance Minister 
has to tighten the credit and increase 
the bank rate. But who have suffer-
ed'! Not the people who did not need 
the money, but the people who need 
the money. Those who do not need 
money have control over scheduled 
banks. They can get .as much as they 
like and often one hears that they 
can get it on personal security, not on 
security which you and I are required 
to furnish. However, both the Maha-
lanobis Committee report and Dr. 
Hazari's report have shown that the 
expension in industries over the last 
10 or 12 years has been mainly on 
borrowing. It is strange that the Gov-
ernment pattern and corporate sector 
pattern seem to follow the same trend. 
The same bug seems to have bitten 
both. The corporate sector borrow 
from Government, from institutions 
like the World Bank, Industrial Fin-
.. nee Corporation, etc. They borrow 
from each other and from private 
foreign investors. It is all the way 
there. 

Dr. Hazari gives the following 
breakdown of investment in the cor-
porate sector: 56 per cent from bor-
rowing. 16 Per cent from share capital 
9 per cent from reserves and 19 per 
cent from depreciation, In the old 
days it was .considered a good thing 
to build up your reserve and if an 
investor wanted money. he looked at 

the reserve of the company. But now 
you do not do that; you look into the 
borrowing capacity of the company, 
This is a situation that we have creat-
ed, It appears from these two reports 
that the top four industrial complexes,' 
control almost one fourth of the total 
share capital of non-governmental 
companies and the top 20 industrial 
complexes control one-third of the 
entire share capital of the non-iovern-
mental companies, 

Even in a capitalist country like the 
USA, there are anti-trust laws ::md' 
here we have this utterly imbalanced' 
and unrealistic edifice going up before 
our eyes. All that we do is to appoint 
a committee. And, the Committee 
gives a report. Dr. Hazari gave his 
report two years ago. Dr. Mahala-
nobis gave his report one year back, 
Have we done anything' about it? 
~ey have not even been published. 
They are not even available to Mem-
bers of Parliament. The report of 
Dr. Mahalanobis Committee is avail-
able, but I do not know how many 
people have received it. Or. Hazari's 
report has got lost in the Planning 
Commission's cupboards. 

Has the Government then fulfilled 
its obligations and responsibilities in 
providing for equality of status and 
opportunity, and social and economic 
justice guaranteed in the very pream-
ble of our Constitution? 

Governmental policies which look 
so good on paper are supposed to be 
for stopping concentration of econo-
mic power, What are these policies? 
They are: polkies of industrial and 
import licences, policies of loans and 
governmental investment, policies of 
permitting private foreign investment 
coming into the country. What is the 
result? The result is a pyramid with 
a top-heavy top. The base for which 
we are working-the people at the 
bottom-is not very broad. What has 
happened in the last few years? The 
policies of the Government have help-
ed the 'haves' and left out the 'have-
nots'. To them that have more shall' 
be iiven, and fro.m them that have not,. 
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even that which they have shall be 
taken away from them. That u; the 
result of the policies followed by the 
Government aimed towards socialisa-
tion. 

Shri Mehr Chand Khanna: You are 
talking like a iood Christian, 

Shrimati Sharda Mukerjee: Better 
than that. 

Madam, the other comment I would 
like to make is that there should be 
an incentive to start industries not 
on1 y to remove the social imbalance 
but also to remOVe the regional im-
balance. All the industries are at 
present aroWld Bombay, Calcutta, 
Madras, Ahmedabad and Kanpur. 
Beyond these places nothing exists. 

The other thing is about sur-tax and 
the dividend tax. The Finance Min-
ister can probably work out how 
mUCh he would lose if the sur-tax and 
dividend tax were at least excused for 
new companies. They must build up 
reserves. They cannot get loans like 
the big people. At least give them 
tax relief for five years. If you can-
not dO that, I am afraid you are not 
going to have a broad industrial base. 
In respect of the dividend tax-this 
I do not say for the sake of the cor-
porate sector, I am saying it for the 
sake of investors-if you want to 
attract more investors a limit of 10 
per cent of the dividend at least 
should be exempted. If -an investor 

-can get today only 5 per cent or 6 per 
cent by industrial investment why 
should he invest his money in indus-
-tries when he can loan his money and 
get a 9 per cent return, particularly 
when he does not know what chances 
,of capital appreciation there are, when 
he does not know how much he will 
get at the end of three or four years 
during which time bjis capital will 
have to remain idle? 

Then I would like to speak a little 
about government accounts. One finds 
that the Government is very keen to 
-raise revenues. We are all for it. I 

• 

think the cOWltry requires revenues. 
However, one finds from the Central 
Government's Audit Report for 1964 
that out of Rs. 743' 28 crores capital 
invested in public sector enterprise. 
we got a return of only o· 2 per cent. 
This was mentioned by Shri Masani 
also. Hindustan Steel Ltd. was 
granted a loan of Rs. 357 crores on 
which up to 1962 March no interest 
was charged. Does this indicate a 
proPer utilisation of public funds? 

We were told that the Goverrunent 
has not proposed a deficit budget, that 
in fact it is a balanced budget with a 
small overall surplus. But what in 
fact does a deficit or a surplus budget 
mean in terms of ,conditions in our 
country? I find the Finance Minister 
is not here. But his Deputy is here 
and perhaps he would explain this. 
What does a balanced budget in our 
country mean? Is it related to the 
treasury bills and cash balances of the 
Go\' _mment? Then there is the 
Rs. 270 crore loan. How much does 
the Finance Minister expect the peo-
ple to take out of this? I gather the 
rest will have to be subscribed by the 
Reserve Bank of India. 

The Annual Report for 1964 of the 
Reserve Bank of India states that in-
vestment in Government securities by 
the Reserve Bank and other banks in 
1963-64 was Rs. 281 crores. And what 
is its comment? It says: 

"Governmental indebtedness to 
the banking system, comprising 
of investments in Government se-
oCurities by the Reserve Bank and 
other banks (excluding the invest-
ments of PL 480 and PL 665) 
funds and ways and means ad-
vances adjusted for Government's 
cash balances with the Bank, con-
tinued as in preceding two years, 
to be the dominant expansionist 
factor." 

Then the Report also mentions Jlat 
the Government's currency liabilities 
to the public have been increasing. 
Last year it was Rs 17 crores as 
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agonist Rs. 11 crores the previous 
year. One does not know how much 
it will be in the current year. 

Then, we have a deposit of Rs. 191 
crores from PL 480 funds as compared 
to Rs. 11 crores last year. All this 
extra money is going to be put in cir-
culation. Is this any different from 
a deficit budget when related to the 
available commodities? Is this not 
going to cause inflation? Or, are we 
having a balanced budget, as I said. 
in terms of Governmen t scripts and 
Government cash balances? Thi!! IS 
a point which I would like the Fin-
ance Minister to explain. What does 
a balanced budget mean in OUr coun-
try? 

ll.n bra. 

[MR. DEPUTY-5PEAUR in the Chai1' ] 

Last'y, I would like to end up by 
saying that despite what I have said, 
I support the budget. 

An hon. Member: Don't say so. 
What an end to a beautiful speech! 

ShrlmaU Sharda MukerJee: The 
Government will have to come in in Q 

big way not only in respect of broad-
ening the industrial sector but also in 
re!!pect of the agri~ultural sector. Un-
le~s the industrial sector is diversified 
and unless the Government also ex-
pends some energy and money on the 
agricultural sector, we can never hope 
to meet the people's growing need for 
the b'Jsic thing~ of 1 ife-tlmployment, 
food, c'o:hing and housing. '. 

Sbri R. Ramanatban Cbet~\ 
(Karur) : Sir, let me first of all con-
gratulu'e my hon, friend, the Finance 
Ministpr, for having introduced a sur-
plus budget. Let us hope the era of 
defldt burlgets is over and the era of 
surplus budget<; has set in. The 
budg~t that he has presented no doubt 
has re~mJ'ed only in a very small sur-
plus, I.et us hope that the pattern of 
bunl!e's to fOllow in the Fourth Plan 
will be based on lhe budget that he 
present~rI to Ihis hon. House on the 
28th February. 

2503 (Ai) LSD-7. 

We have had rather a strenuous 
period of economic stress and strain 
during the last few months, especiaIlY 
on the food front. Thanks to Prov\-
dence, we have had a good crop, both 
of wheat and rice, and with the help 
of friendly .countries we hope to iJD-. 
port sufficient quantities of rice anll 
wheat to tide over our difficulties for 
the rest of the year. But all the same 
prices are shooting up and I would 
urge upon the Finance Minister anil 
the Planning Commission to keep -. 
watch on the price situation and lIee 
that prices do not unduly rise. 

Then, I come to the question of 
deficit financing which has been the 
cauSe of inflation all these years anil 
I am glad that a leaf has been taken 
out in this year's budget and the Fin-
ance Minister will not resort any m6l'e 
to 'deficit financing. But that alone 
will not do. The more the money Js 
pumped the more are the .chances of 
inflation, So, the Finance MinistrY' 
and the Planning Commission shoulil 
have a strict control over the infta-
tionary tendency and curb it at wha .. 
ever level it should be curbed. 

Now, let me come to the question of 
indirect taxation. The Finance MIn-
ister has given some relief in respect 
of cloth, footwear and a few other 
items. No doubt, this will bring down 
the prices of articles. All the same 
the masses expected him to give some 
relief in respect of kerosene. Tb. 
high excise duty on kerosene is really 
working very great hardship particu-
larly in the rural areas and I wouIe! 
earnestly appeal to the Finan~e M1n-
isler to consider whether he can give 
some rellef in this respect also. 

Sir, we had a great disaster in the 
south last December, a tidal wave, In 
the island of Rameshwaram and Dha-
nashkodi and number of live!! were 
lost and propertie<; also. We are 
grateful to the Finance Minister fo~ 
almost immediately rushine to Ram-
eshwaram and seeing the spot himse]r-
and I hope he would render all possI-
ble assistance to those people a1fecte~ 
in this great disa.~ter. 
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I am one of those who have been 

urging about taking up the S~thu­

samudram project. Now I know 
Government have rea ised the urgent 
need for this project and I am sure 
that the Finance Minister and the 
Planning CommL.;sion, will see that 
this project is implemented at least 
in the Fourth Plan. 

Shrl Raghunath SIngh 
It will be implemented. 
most essential thing. 

(Varanasi) : 
It is the 

Shrl R. Ramanathan ChettJar: I 
would like to have the assurance from 
the Finance Minister, not from you. 

8hri Rachunath Singh: The Ship-
ping Board has passed it. 

8hrl R. Ramanathan Chettlar: Now, 
coming to the direct taxation, we 
are grateful to the Finance Minister 
for the reliefs he has given even 
though they are only in a small mea-
lUre. One silver lining is that he 
has given relief at all levels, I mean, 
to all levels of taxation. I have, 
however one or two observations to , -
make in respect of particular aspects 
of this taxation. In regard to carnt:d 
income, the hon FinanCe Minister has 
brought down the level of taxation 
from 82' 5 per cent to 74' 75 per cent 
for incomes above the level of R!f. 3 
la)(hs. In respect of unearned income, 
he has brought it down from 88' 25 
'per cent to 8]' 5 per cent for incomes 
above the level of Rs. 70,000. I do 
not know why this inequity shou'd 
continue between earned and unearn-
ed in~mes. I think that it is about 
time that the Finance Minister thinks 
over this matter seriously and gives 
up this inequitous position and reck-
ODs the income on lyon one basis arId 
aee that the people who are clac;sified 
as having unearned incomes do not 
'.uffer. 

8hrt D. N. TJwary (Gopalganj): 
'Does my hon. friend mean to say 
that the same tax should be levied 
on black money and whit::: "10~12J? 

Shri R. Ramanathan Chettiu: I am 
not bIking of black money and white 
money at all,but I am talking of 
earned income and unearned income. 
There is a subtle difference in bet-
ween the twO types of income. I may 
point out that any income from divi-
dends is termed as unearned inc-orne 
simply becaUSe it is not earned from 
salaries. But if a pl'rson is '3 salary-
carner and gets additiona income by , . 
Jividcnds from the company Or com-
panies in whiCh he is employed, his 
income is termed as earned income. 
Thus, there is an inequitous 90sition 
here. The former category of peop:e 
are those who contribute really to-
wards capital form3.tion. I haVe stres-
sed this particular point in order to 
enthuse or induce such people to 
invest more and more in the corpo-
rate sector in our developing eno-
nomy. Otherwise, I may tell the hon. 
House that unearned income assessees, 
after paying income-tax, annuity 
deposits, wealth-tax and in some cases 
expenditure tax, are left with hal'dly 
anything to save much less to invest. 
That is the real position today. That 
is why I am stressing that thb in-
equity between earned and unearned 
incomes should be done away with. 

Now, I come to the question of civil 
expenditure. Thanks to our present 
Finance Minister, he has made some 
economy in civil expenditure durin. 
the }Qst year. All the same, I think 
that there is suftlcient room to exp!cre 
further and see whether more (!Co-
nomies could not be effected in which-
ever Ministries or Department it is 
possible to do so. After all, in a bud-
get of about Rs. 2000 crores, it will not 
be very difficult to effect an economy 
of 5 per cent, which would comes to 
only about Rs. 100 crores. I do not 
think that it is beyond the realm 01 
possibility to attempt '8t that. 

The hon. Minister has also stated 
that there would be a ceiling limit of 
70 per cent for the corporate sector. 
I doubt whether thh wll1 apply to 
section-l04 companies also. 

Shrl Morarka: No, it would not. 
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Shri R. Ramanathan Chettiat: The 
hon. Minister is not quite clear 
on this point. I would like him to 
sympathetically consider the case of 
section-104 companies also for this 
benefit so that those companies also 
might be enabled to build up reserves. 
After all, these section-104 companies 
are playing an important part in the 
economy ·of our country and that 
aspect should not be lost sight of. 

Now I come to the new taxation on 
urban properties. Already urban pro-
perties are subjeC't to wealth tax. 
Now the Finance Minister has intro-
duced this new tax ranging from one 
to four per cent in cities with over 
1 lakh population, that is 5 lakhs over 
the limit one per cent, next 5 lakhs 
two per cent; like that it goes on up-
to four per cent. It almost tanta-
mounts to double toaxation. Already 
the local taxes are so heavy that 
houseowners are unable to meet those 
taxes. This comes on top of it and 
this is based on market value. I 
would only request the Finance 
Minister to go into this and see 
whether the basis of valuoation cannot 
be changed. It should not be on 
market valUe, it should be based as 
it is On wealth tax as at present. 

You know Government and the 
people are crying for more house 
building programmes. I am glad the 
Minister of Housing IS elsa here. I 
am sure he would also agree that 
there is a real crying need fOr more 
housing, but this wilr'be a damper on 
many more house building program-
meS. I am sure he will also appeal 
to the good offices of our Finance 
Minister and see t110at this tax does 
not dampen the house building prog-
ramme in the country. 

The people of Madras have been 
disillusioned over the inordinate de-
lay in the Central Government taking 
a decision in regard to the Salem 
steel plant. This project was almost 
finalised in the middle of May 1964. 
I do not know fOT what reason this 
is tagged on to olher pr.ojects like 
BailadiUa and Hospet by our present 

Steel Mini:;ter. Actually Dastoor and 
Company reported on the eccIlomic 
feasibility of this plant. They havfit 
contirmed its viability Glso. Even 
foreign experts have come to this 
conclusion: It is a plant of 0'.5 million 
tonne capacity. The Government of 
Madras, on the basis of the C'.'ntral 
Government almost reaching a final 
decision, have acquired more than 
24.00{) acres round nb::ut Salem. I 
do not know why a decision on this 
matter is now hanging fire. I would. 
appeal not only to the Finance 
Minister but also to the Steel Minis-
ter and the Planning Commission, 
that the aspirotions of the people 
should not be dampened by such un-
due delays in regard to project which 
had almost come into final stages 
only a few months ago. 

I have got one or two things to say 
about banking in this country. We 
hear from dGy to day that the bank-
ing world is not running smoothly, iD 
other words all is not well in the state 
of Denmark. I understand 1I0me lead-
ing scheduled banks are undergoing 
troubles due to improper manage-
ment, and the Reserve Bank, which 
is supposed to control the scheduled 
banks, has not effectively controlled 
some of the malpractices gnd abuses 
in this sector. There are two views. 
One is the extreme view that the 
banks should be nationlised, and the 
second view is of our present Finance 
Minister who thinks that stricter con-
trol by the Reserve Bank will do. 1 
am one of those who do not agree 
with either of these views. I am one 
of those who think that since it is 34 
years since we had Q Central Banking 
Inquiry Committee, the Finance 
Minister should consider seriously 
the question of appointing a Central 
Banking Inquiry Commission to go 
into the whole structure of our bank-
ing and see what is really wrong wi~h 
our banking and put that sec~ or In 

order. 
There is a lot of talk abcut our 

rupee. Shri Agarwala, a noted. eco-
nomist, has said that OUT rupee IS not 
worth mOTe than 17 paise. We must 
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face facts. I know thoat in Hong Kong, 
Singapore and other pb.ces. Pound 
Sterling is being sold at Rs. 20 or 
even more. As my han. frienc. Shri 
Masani said today, the dollar rate is 
about R!. 7.60 whereas th~ official 
ra te is Rs. 4.76. I think it is high 
time that the Finance Minister ser-
iously considered the q'le3tion of ap-
pointing an expert committee to g') 
mto the question of thl~ rUpee and 
take whatever steps to see that our 
J'upee does not deprecia tt~ in v .. due. 

Another important point is this. As 
the han. House lmd the rest of the 
country know, South '(ndia, particu-
larly Madras State has gone through 
a very difficult period-I mean during 
this loanguage agitation. This language 
problem is a vital one '1S far as my 
State is concerned. I would like to 
tell this han. House and my bon. 
friends from the rest of the country, 
especially Hindi-speakjn.~ friends, 
with all the responsibility that I ran 
(:ommand that they shou'ld view tillS 
matter not from the point of view of 
South vs. North; it should be viewed 
liS a nationral problem. Af~er all, the 
unity of the country is 0: paramt)<.Int 
;mportance. Here I falte... becaLls'" 
1 hat charming personality of our la.e 
1 eveJ'ed leader, Pandit Jawahanal 
Nehru, is not bere. Thi.. is tile fh .... 
Budget session 'after his sad demise, 
Sir, I falter, you will excuse my (Lel-
mg; in this malter. His pre.3ence 
would have given me more strengtn 
1.0 speak on this language questIon, 
because it was he who gave us an as-
surance on the floor of thi., House in 
1959, and based on that assurance the 
Official Uanguages Act was pUlIs(;d, 
but, unfortunatelY, the word used 
was "may" and not "shnn" as far a .. 
English is concerned. "May" is a per-
missive word. There ar:! judgments 
to this effect by different courts. 
"May" means 'may not, 'ind ~o, "shaU" 
alone should h-ave been used in tha.t 
('ontext. The- Prime Minister and tne 
Home Minister have no ({oubt given 
an assurance, but I would l:ke to u:-ge 
upon them that while realising- the 
value of the assuranCes given by 

them, the people of Madras State 
would like that the Official Languages 
A.ct should be ram ended m this sCSSlOn 
itself. After all, their expectation .. 
have to be fulfilled; beralls~, othel" 
wise, they will be disill,tsioned. Whh 
these few words, I suppcrt this year's 
Budget proposals. 

Sltr. Dasaratha Deb (Tripura Ea;.t): 
Mr. Deputy-Sp-eaker, I mu,t say that. 
the seventeen years of Congress rule 
shows that this Government is ndther 
capable of nor willing to solve basic 
problems of the country that affect 
Our people very seriously, that the 
whole policy of the Government :1 
mainly directed to make thE.' rich 
richer and leave the ordinary common 
people go to grave. This Government 
could not solve our food problem. If 
a country must survive then this 
problem must be tackled effectively 
and solved. Our Government could 
not solve this problem. Do not the 
Government claim many times th8~ 
they have developed certain ereas, 
here and there; that they have giver. 
reliefs to certain people or certain 
areas?- But it i:; not a qlle~tion wile-
ther some areas had been given some 
relic! or not. The qUC"ltjrJll is ""he-
ther in the totality of thing~, the suff-
erings of the people had dl"tren ;ed? 
Have they solved the food problem, 
the eduC'ation problem. th,! I-and pro-
blem? That should be the criteria in 
answering the question whether the 
Government is leading our country to-
wards prosperity or leading it down-
ward. It is by these qu~stions that 
this Government had to be judged. 

Recently this Goverrrment which 
claims itself to be the preserver of 
parliamentary democracY, raided p-ar-
liamentary democracy in Kprala; they 
have denied the communist members 
of the newly elected Keraln legisla-
tive 'assembly, their fundn'lllcntal 
right. They have not allowed them to 
function because they are not letting 
out the electE!d people to come out and 
function as the majority par~y which 
had won the election. They nre being 
detained in the jails. It is a very 
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shameful Act on the part ot the Go\'-
emment. We have heard Mr. Nallda 
taking so much pains and making 
charge sheets again.t the left com-
munists. This charge sheet had been 
taLLy disproved by the people of 
Ker:l i ,1. If tb<::y had t:l.kfll these 
ch:trgcs to a court of law, they would 
have known what it. wa', Why ShOl<ld 
'not this Governnvnt titke them be-
fore a court. They should go to the 
court ~md prove their charges be-
caUSe the words of the executive can-
not be regarded as the final word. 

Secondly, I must remind this House 
of one t.hing, Thp.y ~ay that the sO-
called left communists are engaged 
in some acts of treason. They have 
not proved what the rharge" are 
against my col1e-ague Biren Dut.ta, a 
member of Parliament from TI"ipura 
and six other persons. These people 
have not joined the left Communists; 
thev have neither joined the right nor 
the left Communists, they are still 
maintaining their own stand. What 
are the chargeg again~t them? I 
want to ',isk this Government about H. 
Why have they been arrested? These 
people had been charged lor treaaou 
and we went to the Supreme Court 
and 23 people were released by the 
Supreme Court on the 23rd July. 
After two months, again my hon. 
friend Shri Biren Dutta has been 
arre,ted, and put into the jail. I 
want to have an answer for this, and 
I urge the Government to release 
these people or take them to the court 
for trial. They must not keep these 
people under detention fOr an unlimit-
ed period without any trial. 'i'his is 
my de'mand. 

Then I come to the qUp.stlon of the 
tribals. This tribal problem through-
out India is a very vital one, but it 
has not been solved or ha!': not been 
effectively dealt with by this Govern-
ment. They are bungling with this 
tribal problem everywhere. whether 
in AS!I'3m or in my State of Tripura. 
I am very sorry to refer to these 
things, because our people have been 
sufferin~ very riluch. For your infor-
mation, I may state some facts that 

ar:: bcing us in my State. I have 
al;"::clly :icnt so many memoranda to 
th:; p,'c;;:,j,mt, the Prime Minister and 
to the Home Minister, to consider ell 
these demands, but so far nothing has 
been done. 

What a ~tuaIJy happened after the 
integration? Brfore integration, in 
Tripura State, the population was 
5,13,010 of whom the tribals alone ac-
counted for an overwhelming m-ajo-
rity of about 70 to 75 per cent. Then, 
after integration; due to partition, a 
lot of refugees entered our State. 
According to the 1961 cem;us. the 
total population of Tripura IS 11,41,764 
of whom the tribal pOi')t;j~tlon alone 
comes to 3,61,751. It i~ !\bout :U per 
cent or so. 

After this Khulna incident a !ot 
of people have come in there, and 
m'3ny more are still com;ng. I was 
told by oUr Chief Minister that if the 
figure is calcUlated correctly, it woulrl 
be not less than 14 lak':ts, and these 
people are not getting any rehabilita-
tion aid there. This is one of the 
urgent problems, refugee pr.oble'm~, 
that the tribal populatiun i~ facing. 
They are not getting land and thrat 
is a very serious problem What 
actually takes place in our State is 
that competitiOn for lanel is increas-
ing day by day, and in places like our 
State, becoause the people are very 
weak and are in a minority, they do 
not know the legal intr~~acies and 
other things. Hundreds of tribal 
people have been evicted from their 
lands. In the years, 1963 and 1964, 
eviction took place on a mass senle 
throughout Tripura St~te. 

In this connection, I m1l.v read out. 
certain figures which I had collected 
very recently, last February. In one 
village, Raj Nagar, 25 families have 
been evicted from 102 acres of lane!. 
Shantina,gar is ra small village; from 
there. 24 families have been P\"ictecl 
and, the land involved is 57 acres. 
Durgapur: 35 famIlies and the land 
inVOlved is 92 acres. Brahmeshara, 
23 families and 84 acres. Gokulnagnr 
32 fa'milies and 83 acres ot land. 
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Kalyanpur, 88 families and 456 acres 
of land. Thus, from a tutal of 12 
village :-including six which I have 
not time to mention-in two menths, 
495 hmilies have been evicted from 
their h:md forcibly by the non-tribal 
people, a~ld the land area involved 
comes t.o a total of 1,889 acres. 
Throughout Tripura State, 1 could not 
collect the total figure, but I have 
visited and gone from one village to 
another. The figures that I have 
generally collected so far involve 
4,000 tribal families who have been 
evicted from 15,0'00 acres of land 
liuring one year, 1963-64. This is not 
exhaustive. I have gone from village 
to village collecting the names of 
persons, plot numbers, etc. If the 
HoUse desires I can submit them to 
the House. 

I must clarify that the.>~ tribal peo-
ple are not against the se+,tlemcnt of 
refugees. In fact, when our State 
lDtegrated into the Indian Union, in 
the beginning the tribal people accep-
ted the refug:!es and gave them land. 
They never raised their voice against 
the refugees. But nOw' the problem 
is that the population has increased 
more than fOUr times. The host has 
been placed on the mercy of the 
quest; the owners have been de-
throwned and have become street 
beggars, So, rraturally in this con-
dition, the local people hesitate be-
cause they have been evicted. In 
1982, 50,000 tribal fami1i~3 went to 
Assam in search of their land, but 
they could not find it. They came 
back to our State in search of land, 
but they could not find it. Ultimately 
it is very shameful and disgraceful 
for the Government and for the en-
tire country that thes~ tribal ?~ople 
could not stay in them tradltlonal 
home ot Tripura and last year ~,500 
families have migrated to PakIstan 
because they did not get any shelter 
In India. I draw the attention of the 
Rome Minister and the Pri'l'le Minister 
I.ut they did not do anythi~g. These 
,eoplehad migrated at a time when 
the non-Muslim residents, the Hindu!, 
ill Pakistan could not shy there and 

they had to migrate India. In such a 
critic'dl period, you can imag;ne tinder 
what difficuties which they were fac-
ing ill our State these tribals had to 
leave their homeland. S,), Govern-
ment mu;,t realise that there was 
something serioUSly wrong with the 
Government in dealing with the tri-
bals. 

According to the fifth schedule of 
our Constitution, wherever iribals are 
in a maj6rity, they shOUld be declared 
as scheduled >areas and there certain 
areas should be demarcated where the 
non-tribal people should not be settl-
ed. That is our demand. This is not 
a new thing. In fact, we had that 
prOVlSlon during the Maharaja's 
period. There was a declaration in' 
1941 Whereby the 'Tripura Maharaja 
reserved ecrtain areas exclusively for 
the tribal people and' non-tribals were 
not allowed to settle there. But the 
present government has practically 
negated it. They hoavl;\ not abrogated 
the Maharaja's orders in writing, but 
In fact they nave allowed everybody 
to enter those' areas. So, the tribal 
people have suffered very mUch in our 
State. What will they dO? All the 
plain lands have been given to the 
non-tribals. In order to get .more 
forest revenue, the entire jungle oreas 
have been declared as furest reserve 
and the tribal people have never 
been allowed to cultivate those areas. 
They are neither getting any culti-
vable land in the plains nor getting 
any land in the jungles for cultivation. 
How do you expect them to live? The 
Government must answer this ques-
tion. It is a very serious problem. 
This must be taOkled in the right way. 
Even the Dhebar Commission suggest-; 
ed at one place: 

"At present there are no sche-
duled areas in this Territory. The 
Chiet Commissioner has suggest-
ed that the areas ot Kanchanpur, 
Chhamanu, Amarpur, Teliamura 
Block and some area un-
der Sadar, Belonia and Sub-
room sub-divisions which are 
contiguous to Amarpur and Tella-
mura Blocks, and have a prepon-
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derence of tribal popUlation may 
be declared !Scheduled areas. Al-
ternatively, the tribal area stat~d 
above, should be grouped undl~r 
tribal development blocks, should 
be gJ"oup.:.'d under teibal d:'v~!op­
ment blocks, so thut the bUlk of 
tribal population is brought Ull-

uer intensive development pro-
gramme." 

17 hrs. 
I opposed this alternative in the be-
ginning itself. I said that this alter-
native sugge:.;tiOll catlnot at all solve 
the problem of the tribal people; they 
cannot get their rights on land. But 
the Government has introduced th1:. 
alternative proposition of having tri-
bal development blocks. There are 
four tribal development blocks stal't-
ed in Chhamanu, Teliamura, Sadar 
and Amarpur. Before the formation 
of these tribal development blocks, 
under the Amarpur sub-division the 
tribal population was 75 per cent and 
25 per cent consisted of non-tribal 
people. After the formation of this 
tribal development block, lands were 
given to non-tribal people. the majo-
rity of the benf'fit went to the non-
trib~l people and the tribals did not 
get any benefit. Majority of this 25 
per cent non-trihals consisted of 
Muslims. These Muslims migrated to 
Pakistan. The land So deserted by 
these Muslims, instead of being given 
to the landless tribal people, was given 
to the other people, the non-tribals. 
These non-tribals are encouraged to 
enter the tribal compact areas and 
thereby disrupt their unity and other 
things. What has actually happened 
is this. With the starting of the tri-
bal development blocks, the tribal 
people are now in a minority 
there. There will not be more than 35 
per cent-to 40 per cent tribal people in 
that area in a few years. 

That is why I say that is is tlot 
merely a question of starting a tribal 
development block here or a tribal 
development block there. It is a 
que!!tlon as to how 1Jhese people 
should be protected of their own 
land. If the Government does not 

set aside an area exclusively for the 
tribal peop'e, they will not be pro-
tected of their Own land. Their 'and 
will be transferred to non-(ribals if 
the area is not declared exclusively 
for the tribals and you cannot re-
medy this problem of the tribals. 
Therefore, this !Jroblem should be 
dealt very carefully. The Gov 
ment spokesmen sometimes say that 
they have dug a tube-well here, they 
have opened a school there, they 
have provided a house there and so. 
on. It is not a question of digging a 
well here or opening a school there. 
The tribal people must be protecteli 
of their own land, they must be given 
the right of owning their land and 
they should be saved from the maha-
jans. They should be protected from 
other people encroaching on their 
land. This problem has to be dealt 
with properly. 

That is why when recently We helel 
our Tribal Conference we adopted a 
resolution asking this Government 
immediately to declare a certain area 
as s:-heduled area where the tribal 
population is in a majority.' This 
area should be developed as a sche-
duled area and it should be done im-
mediately. If you delay this thing, 
then you cannot paCify the tribal peo-
ple onCe they become agitated. 

Mr. Deputy-Speaker: He should 
conclude now. 

Shri Dasaratha Deb: As my ti-ne is 
short 1 now come to the rerugee pron-
lem. 'What is the position of refu~e"s 
in our State? l.akhs of refugees ~m' 
waiting in our State for rehabilitntion 
and many more are coming. 1 am 
told that the Central Government has 
taken over the responsibility of reha-
bilitating these refugees outside Tri-
pura State. I do not know how many 
people have been taken out SO far. 1 
find so many of them still living in 
camPs without any suitable doles or 
other facilities. If yoU want to sav(! 
the economy of oUr State, which is a 
mtall State, you must shift those :~­
fl1gee9 to other' States and rehabili-
tate them immediately. It is im-
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possible for a tiny State like Tripura 
to absorb any more of refugees. 

Then, 'fripura is a border Sta'.c. 
Yet, it Us not very well connected 
with matol'able roads. Our means oI 
communication also require improve-
ment. Firing in th.: horder areas is a 

. >daily feature in Tripura. Last year. 
near Karangi Cilhcra there was contl-
nuous exchange of fire from the Pakis-
.tim side and OUr people were injured 
Also, more than hundred families 
all QUI' side could not harvest even ~~ 

5l1\gle grain of crop from their fields 
because of this firing. OUI' people 
could not even enter their fields, 110t 

to .peak of harvesting because theI e 
was continuous exchange of fire. Yt:!~, 

surprisingly, our Government did no~ 
--think it neces:ury to give these pcuple 
Jm¥ relief, ei'cher in cash or in grains. 
Whenever the Chief Minister, or some 
otlie Minister or officer went cO that 
area the peasants met them and ex-
plained their difftculties. The only re-

.ply they doUild get was that they 
_ mould better do aome work and earn 

their livelihood. Where will they go 
and. what work will they do? They 
are .peasants and they know only cul-
tivation. What other work could 
the1' do? Because ot Pakistani firing 
and because of the failure of our Gov-
ernment to glve. OUr cultivators suffi-
cient protection, they could not harvest 
their crops. So, is it not the moral and 
legal responsibility of the Government 
to give them lome reHef, either in 
cash O.r in kind? Yet, nothing has 
been done for them. Unless some 
tlanely help is given to them they will 
die because rtf starvation. 

'l"ben, ll'~peat thal the constitutional 
provision about tribal areas should be 
extended to our State of Tripura, a;; 
reeomemnded by the Dhebar Commis-
sion. AU those areas which have a 
preponderance of tribal population 
should immediately be declared tribal 
areas. FOr purpo&elt of demarclation 01 
tribal aroas the village should be 
taken as the unit. That declaration 

should be done immediately. If it lS 
not done now, after some years it Will 
be found that there are no tribal 
areas because non-trlbal people ar,~ 
infiltrating into the (nbal areas. Nuw 
the refugees are settled in the tribal 
areas. These steps of GovernmclIt 
have the effect of converting a predo-
mimmt tribal majority into a mlC),GJ-
copic tribal minority in selected arNU. 
Thi:; will not be tolerated by the tn-
bal people. If they do not accede tl) 

the demand of the tribal people nmv, 
there is a limit to t.he patience of the 
tribal people and they cannot walt 
indefinitely. They will not remain 
silent for long, ~ven though they are 
innocent tribal people; they will be 
for;'ed to launch big struggle to ge;: 
their demand conceded. I hope Gov-
ernmen~ will try to solve this problem 
by conceding the demand of thc tribal 
people at an early date. 

Shrt Ansar Barvani (Bisauli): Mr 
Deputy-Speaker, Sir, a few years ago, 
destiny ordain,ed, Mr. T. T. Krishna-
machari retired tempornr;ly from 
the stewardship of the pubLc ex-
chequer. He in very ringing words 
warned this House and this country 
that the man-eater was on prowl. 
In his absence, the man-eater became 
fatter and tatter, healthier and heal-
thier on the blood, bones and sweat 
Of the Indian people. When he came 
back, the country had great !hopes 
that the flrst task of Mr. T. T. 
Krishnaml\,chari, as the Fin&ncl' Minis-
ter, in his second tenure, will be that 
he will take effective steps to control 
the man-eater. But what do We find 
after a few months of his Finance 
Ministership? We still find that the 
man-eater is as healthy as it was ever 
before and that it has become fatter . • 

Sir, sometime back, MI. T. T. 
Krishnamac.hari took some action 
against the people who have black 
money. One flne morning. We read' 
in the newspapers that some of the 
houses of some glamour girls and cow-
boys in Bombay had been raided oct 
that some mon~' had been found. We 
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were sure that this action would be 
followed by raids on the houses, on 
the lockers, on the properties, Of the 
business tycoons. Sometimes, in the 
capitalists' oWn press, we read a few 
lines that some houses had been raid-
ed. But the raids on the houses of 
Vijayantimala and a few other film 
stars only are known to e\'eryl:>oCly. 
W (~ have not h~ard about th~ raids OIl 

financial stars. I do not know the 
reasons. I hope and trust t~at the 
han. Finance Minister will take t'his 
House into confidence, will take the 
people of this country into c:mfidence. 
and will disclose the names l'f "c,hose 
financial stars whose houses had been 
I'aided because we are more lnterest-
ed in the activities of the lmancial 
stars than in the activities of the film 
stars. "he film stars may be popular 
in certain fields but the Indian people 
ar(! more interested in the m:farious 
activities of the financial stars of this 
country. Till today, we have not 
known what amount of hoarded 
money has ben recovered. Till today, 
we do not kn(}W which are the big 
business houses from wpcre t!he 
hoarded money has bPen recovered. 
The other da1, in reply to 3 qllestion, 
the hon. Finance Minister pointed out 
that till today no prosecution has been 
launched against anyone who ha~ 
hoarded black money. We want to 
know the reason why no prosecution 
has been launched against them. I 
assure him, on behalf of a very big 
section of this House. that if tomorrow 
he brings forward a legislation to 
take very serious steps against those 
people who have hoarded money, who 
have cheated the exchequer, who 
have cheated the country we will 
support such a legislation. Wf' know 
it very well that when a thief com-
mils a theft, he commits a crime 
against an individual trom whose 
house he steals something. But here 
is a section of the people who cheats 
the Indian people, who cheat the 
Indian masses, who commit theft 
against the society. against the people 
of this country, and yet no action is 
being taken against them. In fact, 
instead of taking any action against 
them, not even social stigma is attach-

ed against them. I know it very well 
that a number of people whose houses 
were raided, who were fou!l.d guilty 
of having black money, still enjoy a 
high position in society. The func-
tions arranged by them are attendvd 
by Central as well as State Ministers. 
They play host to the Cent.ral as well 
as State Ministers. We know that 
very well. When they plgy Lost to 
Ministers, does a POOr ordinary Ins-
pector of Income-tax darp. to touch 
them? Do you mean to say that !J 

poor police sub-inspector dal'es to 
louch them? This is the !,tate of 
affairs. In the weddings- of some big 
tycoons, the position of some of our 
Ministers today has becom~ liKe thal 
of the elephant which used to be 
taken in the barat in olden days. I 
hOPe and trust that the Prime Minis-
ter will issue strict ord~ to Stat" 
Ministers and Union Ministers not t'J 
have any social relations with thos~ 
people who have been ('aught an1 
who have been suspected and wh: . 
may be ultimately tried. 

The other problem before this 
country is that Of tax evasion and tax 
arrears. We know it very wen that 
a number of people took hu-ge loans 
from the L.I.C. and in spite of th~ 
decree passed by the civil court, they 
have not yet been realised. We know 
that a number of businessmen have 
evaded taxes, not only evaded taxes 
but tax arrears are also there. The 
taxes have been assessed but !'or years 
and years they have not been rea-
lised. This House would like: to know 
the exact amount of the t!lx arrears 
and the names of tho~e people from 
whom those taxes have not been rea-
lised. This House would like to know 
whether the names of those peop:e 
frOm whom the arrears have not been 
realised would be published in thf' 
press. Of ('ourse, they may not be pub-
lished in the press in the form of prc~,; 
notes, because the press is mostly e'Oll-' 

trolled by these people themselves. In 
that case, we can put it as an adver-
tisement in the press, and if they re-
fuse to publish the advertisement, then 
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Government who as the biggest adver-
tiser in this country could stop theIr 
advertisements to those pnpel's. That 
is the least that the Finance Minister 
can do in this cGllnecliGn. 

The corner-stone Of anv c0untry's 
cconomy and especially t!>e ~conomy 
of a developing country, and a 
developing industrial country, is bank-
ing. The Finance Minister has said 
a number of timE'S that strict controls 
are being enforc,~d on S~ilCdl; led 
banks by the Reserve Bank. But at 
the same time, we know it VC!y well 
that most of these banks an .. owned 
by some big business-hou5cs, and 
most of the loans which ar!:! advanced 
from out of the money of lhe deposi-
tors or shareholders is advanced tv 
these big b.iness-houses, and hardly 
any amount goes from thes.";! banks t<> 
the smal1 entrepreneur. It is impossi-
ble for the small entreprl'neur to get 
any money from these banks. There-
fore, if we talk socialism llnd we 81 t: 

really serious about SOCI~'lgm, we 
should immediately nationalise bank~. 

J have to Say something ~b:)ut thh 
budget. I have great respp.ct for the 
present Finance Minis~er. I know 
\hat he 'is very seriou,> to u '~'er in 
GOcialism. But When I $(0 t!\!';ugh his 
speech, the Finance Bill ami see the 
various provisions therein, 1 ftfld that 
It is hardly a socialist budget which 
he ha~ presented. It is at best a 
liberal capitalist budget. Th is coun-
try wants socialism an':! not bene· 
volent capitalism. We have ~~()od for 
I!ocialism, and we want thllt s(,cialisIJ" 
should come in this country through 
the various monetary pro\'l.;,i r'i1s and 
not liberal capitalism. In fH.::t even 
Dr. Schacht used to brln~ fC'rward a 
budget in pre-war Germany which 
used to be benevolent for the poor 
people aDd the middle ,.1 !SS people 
but that could not be cal~ed a socialist. 
budget. 

The other problem before this coun-
try is corruption. We h!lve known 
the Punjab affair and we h" ... e also 
known about the Orissa affair, and 
·God knows how many more affairs 

we shall come to know about. But I 
assure you that corruptiOn i~ not so 
much at the politic<.ll level as at the 
iJu~iness level. It is the ::;ys!em in 
wh.ich btLsines,; is being controlled 
",:h1(:h brc':ds corruption among polltJ-
Clans, offiCIals and among cvc~v other 
sectIOn Of society, !.f the hon. Filllmcc 
Minister and this Governm~mt are 
S~!rious to control b:g business. corrup-
tion can be eradicated. Corruption 
cannot be eradicated by arresting one 
peon here or one clerk th~re Or by 
having some small inquiry here or 
some small inquiry there. Corrup.-
tion can be eradicated only by having 
a stricter control on the fina:lces and 
resources of the big husines~-houses. 
We know very well how many com-
panies in this country are rlay in and 
day out violating the provisions of 
the Companies Act, and even tlhe 
Company Law Administration feels 
helpless against them. 

We have heard also about reports 
of under-invoicing and over-invoicing, 
We have also heard reports about 
some of tbc big business-houses of 
Calcutta and Bombay bcin.~ raided. 
But we have not heard ar.y report 
that the managing directors or the 
controllers of these companies have 
been prosecuted and brought to book. 
Unless we tighten the working of the 
Company J.aw Administrati, n, cor-
ruption will continue. By merely 
using pious words and preaching 
sadachur. corruption will not go from 
this country. 

In the morning, my valued friend 
Shri M. R. Masani criticised the State 
un~ertakings and said that State 
undertakings had not done so well as 
they ought to have done. But I take 
this opportunity Of congratulating the 
Government on the way In which the 
State undertakings have bern run. 
They are having their teething period, 
but a time will come when they will 
function in a much better way than 
the private corporate sector. There 
were days when the working of the 
Ashoka Hotel was being criticised 011 
the flOOr of this House, but we know 
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very well how much p!'ofit that 
undertaking has given now. That is 
so not only in· the caSe of the Ashoka 
Hotel but in the case of a number of 
other State untJerti:ikin.gs as well. 
Even then, I would submit thut some. 
thing should be done to impr'lve their 
working and their admil"istration. 

• The task of 3 Finance M!nister is 
not only to find the resources but be 
a good housewife and spend the 
money properly. I wish thRt were 
done. Year by year, the .:.xpenses of 
the adminiStration are increasing. 
There is a tendency in every ministry 
to have an empire. The number of 
Secretaries of all varieties, tuU-
fledged, additional, joint, deputy and 
under, is increasing. Every mInistry 
wants to have more staff. So most of 
the money is spent on these things. 

A friend of min~ over there, who 
has been a Minister in the Punjab, 
referred to tl}e work of the Com-
munity Development Ministry. I 
assure yOlJ tlhat all the rr.cney we 
have spent on the Community 
Development Ministry, most of it, has 
gone down the drain. • It is a show· 
piece, and the sooner it is wound up, 
the better fOr the country and for 
the people of this country. 

While speaking, Shri Masani men-
tioned about the legacy of one of the 
greatest men fuat not only thl!: coun-
try but the world has produced. He 
said that all that Is happening jn this 
cO'llJl/try and all shortcoming, are i:Iue 
to the legacy of that man. r assure 
him that as long as we are alive. we 
will stand by his legacy. I assure 
bim that Ibis legacy will lead this 
country to prosperity, progress and 
peace. A thousand Masanis wlll not 
stop India from upholding this 
legacy. 

J support the Budget. 

ShrJ D. N. Tlwary: Before I speak 
'On the Budget, )j want to challenge a 
!:tn~' ment made by Shri Ramanathan 
Ohettiar about the language issue. 
He hall unnecessarily brou~lt in the 

language issUe in the budget discWl-
slon. 

An hon. Mernbu: Government 
policies can be discussed 

Shrl D. N. Tlwary: I do not say 
they Cilnno'. be. 1 said 'unnecessarily'. 
He has unnecessarily raked up the 
language issue because in his mind 
we are thinking of this problem on 
the basis of north and south. That is 
wrong. I am not one of those who 
are very enthusiastic in this matter. 
I speak English when it is required; 
I speak Hindi when I know that the 
man can understand Hindi. The 
question Of north and south never 
entered our minds. We do not want 
that it should be imposed on anybody .. 
But we also do not want that any 
language should be imposed on us. 
We want that as they are free to adopt 
any language they want, We should 
also have equal freedom to have anY 
language we want and we <:hould not 
be compelled to sit in examinations 
of the Public Service Commissions or 
other bodies in t.he English medium, 
if We do not want to. 

Having said this, I comt: to the 
Budget. With all the quibblings of 
Shri Masani or the wrong picture 
presented to this House by Shriplatl 
Renu Chakravartty, I must say we 
are thankfUl to the Finance Minister 
fOr giving us some relief. When we 
are so much burdened with taxation, 
any relief coming in any shape or 
form is welcome relief to us. So we 
are thankful to him. 

Weare also thankful to him for hiJ 
statement 1ihat he would not resort to 
deficit financing. But I find one 
lacuna. In all the loans floated by 
Government, a great part has beeTl 
subscribec! by the Reserve 'Bank, that 
is, treasury bills or something lik~ 
that. That is also, in a way, defiCit 
financing. I would request him to see 
that indirectlv also there is no deficit 
financing. He has ~Iven relief On 
many items, but if he had given relief 

-~~,-
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on one item, he would have earned 
the gratitude of the poor, and that 
is kerosene oil. I do not say that 
kerosene oil as such should not be 
tux ed, but that which is used by the 
pODrer section called rE:.d or non-
white kerosene oil, which is not used 
by the middle class people, should 
have been given relief by him. Some 
relief on this kCl"O.;cne oil ~':l()\1ld h; 
thought of, and I still hope he wlll 
do it. 

The Finance Minister in his Budget 
speech hns expressed the hope that 
the tax burden on some of the con-
sumer goods will not be passed on 
to the consumers, but we have got 
very bad experience in the matter. 
We have found that every tax bur-
den, whether small or great, is 
always passed on to the consumers. 
So, his hope that the taxation which 
he has levied will not be passed on 
to the consumers, I think, will remain 
only a pious wish; and if he is not 
very vigilant, I think the cratty mer-
chants or the industrialists will try 
not only to pass on that burden to 
the consumer, but take something 
more. This is our experience on 
e,'('!"V item that has been taxed 

0;1 the question of economy, to 
which the Finance Minister also 
ref@tTed, I want to put before him 
two suggestions. The public under-
takings are doing well, but there is a 
huge waste there. Their staffing is 
very heavy, and we have found that 
unnecessary persons are employed. 
If you compare the staff position 
here with stnff position of similar 
undertakings in foreign country 
you will find that here the 
number is far gl'eater. This reduces 
the profitability ot our undertakings. 
If this is remedied, there will be more 
profit. For example, in our public 
undertakings every technician has got 
a helper. I do not understand what 
he does. He is a useless burden on 
the undertaking. If such people 
have to be kept, they should be train-
ed in some technic, and then should 
be employed, 

~t .. (Ii""j~~rj) :q"1l1 ftI~· ~ 
:q";; ~~. ~~if I 

Sbri D. N. Tiwary: I am speaking 
for the benefit of the Finance Minis-
ter. 

Recently Shri Jaya Prakash 'Norain 
has publicly stah'd that a good deal 
of the staff, whether of the State or 
Cell ll·a) Guvt:l"nment especially secre-
tariat, put in very few hours of work; 
they spend away their time in gossip, 
in canteens and other places. and 
put in hardly tour hours at work 
daily. That should be looked into, 
and ways and means must be found 
to take work from them according to 
the schedule prescribed by the Gov-
ernment. It should also be seem 
that their example is not emulated by 
other undertaldngs Or services. 

On the question of the pay scales 
of Central Government employees, I 
am one with those who feel that our 
employee! should be paid handsome-
ly, but the Finance Minister should 
take an overall picture of the whole 
country. It the Central Government 
employees get much more pay than 
the employees of the State Govern-
ment or semi-Government bodies or 
local bodies, then there will always 
be discontent. We are seeing it 
today. In Bihar, about a lakh ot nOn-
gazetted employees have given notice 
to the Government -that they are 
going to take leave en masse from 
23rd or 24th March. The school tea-
chers are agitated. I would appeal to 
him to devise some ways and means 
so that a man of equal qualification 
could get equal pay wherever he is 
placed, whether in the Central under-
taking or in State services or the 
Central undertaking Services or in 
local bodies. Of course the circum-
stances and places where they are 
posted should be taken into conside-
ration. The basic pay should be the-
same for equal qualiftcations. . 
(Interruptions) . 

8br1 Pdfa Gapta (Katihar): You 
want levelling down? Or levelling 
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up to the scales of the Central Gov-
ernment employees? 

librl D. N. Tlwary: Why do you 
misund~rstand me? I have clearly 
atated that they should be given 
-equal pay for equal qualifications. 

Mr. Deputy-Speaker: You may 
c:ontinue later. We shall take up 
some other business now. 

l'Ul hrs. 

M: MOTION FOR ADJOURNMENT 
AND CALLING ATTENTION 

NOTICE-contd, 

PAKISTANI FIRING ON COOCH-BEHAR 
BORDER 

TIle Minister or Extel'lUlI Affairs 
iShri SWVIUl SlDp): Sir, on Friday, 
19th March, I made a statement in 
this House on developments on the 
Coooh-Behar border which had led 
to firing by the East Pakistan Rifles 
from the morning of 17th March, at 
Phulkabari, Tin-Bigha, Bagdokra, 
Kharkaria and other points on this 
border. In giving the House detail-
oed background of the events, I refut-
oed the baseless allegations that were 
bein~ made by Pakistan of Indian 
agg:'e~ ;Ion in Dahagram and the 
alleged occupation of this enclave by 
lndHIt1 forces. I told the House that 
Wf! had made enquines ana wert! 
convinced that there was not the 
lliighte3t justification for the allega-
tion ot aggression by our Border 
police in the area of Dahagram. I 
informed the House that the Chief 
Secretary and the Inspector-Gem'!-
ral of Police, West Bengal, had pro-
ceeded to the disturbed area for an 
on-the-spot inspection. The report 
of the Chief Secre~ary was not 
available when I made the statement 
-on 19th March, On his return from 
'the area, the Chief Secretary has 
reported that there Is not the sli~h­
test basis for the Pakistani allellation 
that Indian forces have aggressed 
allainst Dahagram or that they have 
occupied this Pakistani enclave. The 
Chief Secretary has further reported 

M. and C.A.) 
that fring in the area was started 
by personnel of the East Pakistan 
Rifles and that the West Bengal 
Border police returned the fire ill 
self-defence. 

Firing by East Pakistan Rifles has 
continued on the Cooch-Behar border 
for 6 days and some los! of life has 
also been reported. . The East Pak-
istan Rifles arc aiding and assisting 
Pakistan nationals who have made 
intrusions in this area. Late last 
night, a message was received from 
the Government of West Bengal say-
ing that Pakistan Ansars-who are 
really a para-military organisation 
trained by 'Pak Army officials-backed 
by personnel of the East Pakistan 
Rifles made raids on Indian territory 
in the Bagdokra area Qnd began loot-
ing and burning the houses of Indi.an 
nationals in this area. The Pakistani 
raid was 'met by the West Bengal Bor-
der Police and some of the raider .. 
who were indulging in looting, arson 
and other such nefarious activities on 
Indian territory, were killed. We are 
watching further' developments. I 
can assure the House that such law-
lessness and brigandage on the part 
of Pakistan personnel will if persist-
ed in be suitably and adequately 
dealt with. 

On the afternoon of 20th March. 
the Pakistan High Comissioner left a 
Note Verbale with the Foreign Sec-
retary suggesting that a party of Pak-
istan officials should be allowed tran-
sit facilities over Indian territory so 
that they could proceed to Dahagram 
to verify India's assertion that their 
forces have not committed any aggres-
sion on Dahagram. In this Note, our 
proposal for a meeting between the 
Chief Secretaries of West Bengal and 
East Pakistan was side-tracked. Our 
reaction to this Note was conveyed 
to the Pakistan High Commissioner 
within two hours. We informed him 
that there could be no question of 
the Government of India agreeing to 
an investigation by Pakistani officials 
into' the alleged aggression which had 
in fact never taken place, Simul-
taneously, the Government of India 


